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Government of India, I urge the Government
to create a Maritime Border Protection Force
expeditiously, preferably underthe controlof
the Central Government.
(viii)

Need to declare Rabindranath
Tagore as National Poet and
preserve his literary and artis
tic works

SHRI RUPCHAND PAL (Hooghly): Sir.
Article 49 of our Constitution enjoins on the
State to protect every monument or place or
object of artistic or historic interest (declared
by or under law made by Parliament)to be of
national importance, from spoliation, disfig
urement, destruction etc.
But in spite of this, the literary and
artistic works of Rabindranath Tagore are
facing the risk of suffering distortion at the
hands of unscrupulous commercial inter
ests, after the expiry of 50 years from the
demise of the work)-poet when the copy right
provisions cease to be applicable in this
particular case w.e.f. 31 st December. 1991.
In the House of Parliament on May 9,
1961 while paying homage and tribute to the
memory of Rabindra Nath Tagore on the
occasion of his birth centenary, he had been
described as ‘a great personality who put
India on the cultural map of the world.*
Serious concern has already been
expressed from several quarters regarding
the possibility of commercial abuse and
resultant distortion of the literary and artistic
works of the versatile genius after the expiry
of 50 years from his death. Some well-known
organisations of writers and artists as also
some eminent Tagore-tovers have de
manded that Rabindra Nath Tagore be
declared as National Poet by an Act of Par
liament and urgent steps be taken accord
ingly to protect the invaluable artistic and
literwy creations before the expiry of 50
years from his death.
I urge upon the Government to respond

to the very justified demand fordeclarationof
Rabindra National Poet.

13.04 hrs.
DEMANDS FOR GRANTS (GENERAL).
1991-92
Ministries of Agriculture, Food and
Rural Devetopment-Conrd.
[English]
MR. DEPUTY SPEAKER: The House
will now take up further discussion on the
Demands for Grants of the Ministries of
Agriculture, Food and Rural Development.
I now call Shri E. Ahamed to continue
his talk on Agriculture.
SHRI E. AHAMED (Manjeri): Mr. Dep
uty Speaker, Sir, Yesterday I was dealing
withthe possibilities of developing the fisher
ies industry in the countiy for which the
Ministry of Agriculture has to take some
immediate steps to activise the process of
the industry. What I said yesterday was that
India has got 29,000 Kms. of river system
and 7.53 lakh hectares of potential fresh
water ponds and tanks to produce fish. India
has also got the potential to produce 4.5
million tonnes of fish every year. But in spite
of ad these facilities, the encouragement or <
incentives provided by the Government of
India is very much inadequate. The Statewise analysis of the fish production during
1988-89 shows that West Bengal produces
5.14 lakh tonnes of fish followed by Mahar
ashtra 3.84 lakh tonnes, Gujarat-3.81 lakh
tonnes, Tamil Nadu 3.68 lakh tonnes and
Kerala 3.65 lakh tonnes. These five States
have been earning a very large portion of
foreign exchange to this country through the
promotion of marine products by exports.
India has become the Seventh in the world
whereas Japan comes at the top as the
country producing the maximum quantity of
fish. But Japan is utilising the modem tech
niques in fishing which India has not ac
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quired so far. India is yet to acquire sufficient
and satisfactory modern techniques in fish
ing.
Sir, the fishing industry has not received
whatever assistance it deserves from the
Government of India is spite of the fact that
the estimated population which consumes
the fish is 56 per cent of the total population
ofthis country. We have got very large scope
for improving this industry in view of the fact
that there is also an estimated growth of 0.6
per cent of fish-eaters in this country annu
ally. The per capita consumption has also
been estimated at 3.2 Kgs per annum in
India. I quote all these figures in order to
prevail upon the hon. Minister in charge of
this Ministry that the Government should
change its attitude towards the development
of the fishing industry. In 1980-81 the export
was to the tune of 75,591 tonnes valued at
Rs. 234.84 crores whereas in 1989-90 it has
increased to 1,10,788 tonnes valued at Rs.
634.76 crores. So, when a country is very
much in dire need of foreign exchange, it is
the duty of the Government to encourage
such an industry to develop whereby we will
be able to earn more foreign exchange. The
lack of infrastructure facilities at different
port and the quality control are two mapr set
backs for the promotion of our marine prod
ucts. I hopethe Government of India will take
care of this aspect.
Sir, the hon. Minister of State for Agri
culture knows the potential capacity of Ker
ala inthis matter. But unfortunately, 75 lakhs
of people who have been depending on this
sector especially the fishermen who are very
much down-trodden and the weaker sec
tions of the society, have not been given
whatever they normally have to get from the
Government of India under the various
schemes. Their housing and other basic
necessities have not been attended to by the
State Governments in the right earnest. And
they also face the problem of credit, market
ing and several such facilities. I hope, the
Government will pay necessary attention to
it.
I may also bring one matter to the kind
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attention of the Government that in Cochin,
we have one Centre for Marine Fisheries
Research Centre (CMFRC). There is an
other one in Bombay which has been de
clared as a deemed university. Why not the
Government of India also consider to de
clare the CMFRC in Kerala to be a deemed
university? There are number of other
branches also connected with this and work
ing in Cochin. Therefore, I hope and I also
request the Government to consider this.
With regard to rural development, I may
say, inthe discussion yesterday, many points
had been covered by my other colleagues in
the House. I may say, in 1952, after the
Community Development Programme was
launched inthe country, we had made efforts
towards systematic integrated rural devel
opment. In this regard, I may mention the
name of late Shri S.K. Dey who was really
the torch-bearer for the rural development in
this country. We have got many projects for
the rural development such as, the Food for
Work Programme which ultimately culmi
nated into NREP, RLEGP, Minimum Needs
Programme (MNP) and IRDP. I do not want
to takethe valuable time ofthis House to deal
with all these things. But I would like to
mention one thing with respect to the rural
water supply scheme. In spite of the vigor
ous efforts made by the Government, the
Rural Water Supply Scheme has not been
that much satisfactory. According to me, the
Government have to pay more attention to
cover our villages with safe water supply
scheme. We have got many schemes fike
the Minimum Needs Programme, the Accel
erated Rural Water Supply Programme
(ARWSP), and then we have the National
Mission on Drinking Water (NMDW). We are
still trying to cover various problem villages
by all these programmes. The Government
have acceptel the norms to declare a village
as a problem village when in a village there
is no drinking water available within a dis
tance of 1.6 kilometer. The Government
claims that out of 1,61,722 problem villages
that have been identified, it has covered
1,48,958 villages. According to me, this is a
matterto be reconsidered and re-examined.
These figures may not be correct. I hope that
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the Government will examine that with rele
vant data available. According to one report,
what I found was. the balance of problem
villages was 12,764 to be covered for the
supply of drinking water. This may not be
wholly correct.
I wish that the Government would ex
amine this matter. But, one thing I would like
to mention here that the Government have
taken a number of steps to accelerate the
Rural Water Supply Scheme. Why not the
Government consider to have a statutory
body like Rural Development Board, at the
Central level? We have one such Board in
Kerala. Because, the Government, all the
time cannot say that paucity of funds stands
in the way of implementing the Rural Water
Supply Scheme. The Rural Water Supply
Scheme was aided by LIC and other finan
cial institutions, for which we have consti
tuted a Board like the Water and Drainage
Boards of State level Scheme, instead ofthis
Water and Drainage Board, why not we
consider to have a statutory board at the
Central level? That Statutory Board should
not only be given responsibility of Comple
menting water supply scheme but also they
should be given various other functions. We
have many of such schemes, which maybe
looked into.
For example, apart from Rural Water
Supply Scheme, the Board should also take
up the Remunerative Development Scheme
to be implemented in the rural areas. The
grim challenge that our rural masses are
facing is that they do not get or enjoy what
ever the necessities the town people get.
They do not have any marketing facilities;
they do not have shopping arrangements;
they do not have good lodging facilities. Why
should we alow this disparity to continue be
tween the urban and rural areas? Therefore,
lam ofthe view that astatutory Board should
be constituted, vrtrich would take up the
responsftWty of implementing development
in ttw grassroot level Panchayats and also
exploit and make use of the untapped re
sources in the rural areas, whereby, the pro
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posed Stutatory Board will be able to take up
the Remunerative Development Schemes
such as - Shopping centres, market com
plex, car and lorry stands etc., and entrust
them to the local panchayats. And the Pan
chayats should give them on lease, or on
whateverthe legal means, tothe people who
require such facilities. That will be a nontaxable income to our panchayats. From that
non-taxable income, the Statutory Board
can also take back instalments of the amount
which they lent to them. If the Government
allow such Boards to issue debentures to
mobilise funds, it will be a good idea in the
present conditions. Therefore, I take this
opportunity, to urge upon the Government to
considerto have a Rural Development Board
at the Central level, with necessary infras
tructural facilities in the States, so as to
implement the rural development activities.
Ant that will also help the Board to avail the
institutional finance from financial institu
tions lite LIC and such otherfinantial institu
tions. I hope the Government will pay suffi
cient attention to this matter.
Before I conclude, I just would lice to
mention afewthings about Kerala. Recently,
there was heavy rain-fall in Kerala, which
costed Kerala very much. A representation
was presented by the Government of Kerala
to the Central Government. The representa
tion showsthealarmingfiguresof 125people,
the toll taken in the heavy monsoon that
Kerala had withnessed in the last month.
The rain-fall was also unprecedented The
rain-fall data from 1st June to 12th June,
1991, shows that the figures have gone up
from 92 per cent to 290 per cent.
MR. DEPUTY SPEAKER; There are
other people who want to speak. Please
conclude now.
SHRI E. AHAMED. The Government
has not given sufficient assistance to the
stats, which had suffered heavily due to the
unprecedented rain-fall. The 9th Finance
Commission has allotted Rs. 31 crorestothe
State for carrying out relief work in case of
natural calamity. But this Rs. 31 crores is a
very paltry sum taking, into account the
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magnitudeofthe toss sustainedbythe people
of Kerala due to the heavy rainfall. There is
also a mention in the 9th Finance Commis
sion Report which says that “if any region
faces aclamity of such dimension and sever
ity as to warrant its handling at the national
level.* We are confident that the hon. Minis
ter will take appropriate action and as the
situation demands, the Government of India
will incur necessary expenditure.
Here what actually happened in Kerala
is that as a result of heavy rainfall we have
lost 125 people. Every district has its own
share in the damage. The Government did
not so far provide any assistance, if I am
correct. I am prepared to stand myself cor
rected.

BHADRA 6,1913 (SAKA)Min.ofAgr.5
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With these words, I support the De
mands for Grants.
MR. DEPUTY SPEAKER: Next, Shri
Birbal Ram.
SHRI DEVENDRA PRASAD YADAV
(JHANJH ARPUR): Sir, what about my name?
MR. DEPUTY SPEAKER: Yesterday
there was a meeting of all the whips and the
panel of Chairmen to sort out the system.
Accordingly a formula has been drawn and
according to that formula only any presiding
officer shall have to call the names of speak
ers. Probably this will be briefed to all of you
by the whips of the respective parties.
[ Translation]

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): We
have cleared two instalments already from
this Rs. 31 crores.

SHRI MULLAPPALLY RAMACHAN
DRAN: I don’t know exactly the amount, but
two instalments have been cleared.

SHRI BIRBAL (GANGANAGAR): Mr.
Deputy Speaker, Sir, I would like to thank
you for providing me an opportunityto speak.
Sir, agriculture is the main occupation of the
people of my district. One thing that I would
liketo mention here is that the farmers do not
get the price of their produce on time and
therefore, they are forced to sell it at throw
away prices. Sir, the Government should
see to itthat the farmers get remuneration for
their produce in time.

SHRI E. AHAMED: I am thankful to the
Ministerthat at least the Government of India
istaking consideration of the Kerala State to
that extent. But I should say that we have lost
125 people and also 138 people have been
injured due to the heavy rainfall for the last
two months in Kerala. The Kerala Govern
ment has approached the Government of
India with necessary data for the relief and
the hon. Minister has told that they have
given two instalments. But I am sure the
Government will take due consideration of
the request of the Kerala Government. The
KeralaGovernment has requested for afairly
large amount taking into the magnitude of
the loss sustained. I may avail of this occa
sion to request the Government of India to
give a sympathetic consideration to the re
quest made by the State Government.

I would like to thank the Government for
maintaining the subsidy for small farmers
and for reducing fertilizer prices by ten per
cent. I would also like to draw the attention of
the Government towards the fact that the
entire area streching from Mastavali, where
the first head ofthe Indira Gandhi Canal is lo
cated to Suratgarh, remains water-togged
due to the overflow of the canal water. This
has been taking place for the past five or six
years. The rural areas remain water-togged
as aresult ofthis houses have collapsed and
it'hfs become difficult to cany out agricul
tural activities. The water-togging has also
caused irreparable damage to the concrete
water courses in these farms. The people
are leftwith no meansofUvefttood as a result
of this destruction. Government refisf hat
been provided for the sake of it to only very
few people.

SHRI E. AHAMED : May I know the
amount?
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Therefore, I urge the Government of
India to provide rehabilitation grants to those
people, whose houses and water courses
have got damaged and I also request the
Government to convert the water-logged
land into arable land by using the most
modem equipments available. I also request
the Government to direct the Banks and
other agencies to stop collecting the dues
from the farmers.
A large part of the Bhakra region in my
constituency. Ganganagar gets water from
the Sirhind Feeder Canal. The said canal is
under the control of the Punjab Government.
The Punjab Government releases only that
much amount of water to the Bhakra region,
which is in surplus, after all its use, as a result
of which there is heavy fluctuation in the
water level. This has resulted in heavy losses
to the farmers of that area. The Bhakra area
receives much water, when Punjab doesn't
need it, but it withholds the supply, when it
requires water. Consequently, the farmers
on this side, thirst for water and almost every
year, their crops get destroyed.
k is my humble submission that the
Bhakra Control Board should be under the
Union Government, so that the farmers of
the Bhakra region of Ganganagar district
donl face any shortage of water.
The Gang Canal in Sri Ganganagar
district has been a very important source of
water supply and has been serving the needs
of the farmers, for the past sixty years. This
canal has a capacity of 2750 cousecs and
the part of it which passes through Punjab is
badly in need of repairs and therefore is not
in a position to carry water, according to its
capacity. In order to meet the water require*
ments ofthe farmers, the Rajasthan Govern
ment diverted water of this part of the canal
lo the Indira Gandhi Canal and built a sink
channel at R.D. No. 491, near Lohgarh, and
this would be subsequently finked to the first
head of the Gang Canal, near SadhuwaK.
The Rajasthan Government has almost
completed the woilt an its pert and the Har
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yana Government too has nearly finished
the work on the part of the canal passing
through its territory. However, the rest of the
work remain to be done by the Punjab Gov
ernment. Therefore, I request the Union
Government to direct the Punjab Govern
ment to close the Sirhind Feed Canal for 15
days so that the work can be completed as
early as possible and the farmers utilising
the Gang Canal get their due water.
Mr. Deputy Speaker, Sir, I also request
the Union Government to see to it that the
land adjoining the Indira Gandhi Canal, is
distributed to the landless people at Ganga
nagar district. The Rajasthan Government
has made some rules regarding the distribu
tion of this land and one of them is that
priority in allocation of land would be given to
the k>cai population and the remaining land
would be distributed equally among the lan
dless people of other Districts. Now, already
a bt of land adjoining the Indira Gandhi
Canal in Ganganagar District has been dis
tributed among a large number of people
displaced by the Pong Dam, even though as
per the rules, it should have been distributed
equally among the landless people of those
districts, through which the canal passes. I
would like to remind my friends here that it is
in this district, that the Jethsar farm is lo
cated. Similarly, the Suratgarh farm, occu
pying thousands of acres of land is also
located here. Further, thousands of acres of
land is under the possession of the Forest
Department in Kishanpura village, adjoining
Hanmmangarh. As it is a border district,
many air bases and Military contonments
are also located there. Further, much land
has been rendered infertile in the name of
Ghaggar Flood Control Scheme. Similarly,
Government land which could have been
distributed among the landless has been
allocated to former landlords and also agri
cultural graduates. Thus, we see that the
surplus land in this district has been distrib
uted to many people, under some or the
other pretext. The District has given away
this land for state or national interests. Con
sequently, only few landless people of this
District have benefited from the distribution
programme. Moreover, there is no spedal
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provision to distribute land to them in the
other districts of Rajasthan. Therefore, it is
my humble submission that keeping these
factors in mind, the Union Government should
see to it that priority is given to the landless
people of Ganganagar district, in the matter
of distribution of surplus land in Bikaner and
Jaisalmer districts. This would prove im
mensely helpful in solving their problems. I
once again thank you for providing me an
opportunity to speak.
SHRI BRAHMANAND MANDAL
(Monghur): Mr. Deputy Speaker Sir, agricul
ture is India’s mainstay and eighty per cent of
our population is dependent on it for its
survival. Unfortunately, the Union Govern
ment's policies are by and large urban ori
ented and not rural oriented and farmer
oriented, as a result of which there is large
scale migration of labour from the rural areas
of Bihar, U. P., Orissa and other states to
Delhi, Bombay, Calcutta and other cities. In
the villages, the farm labourers, the poor,
small and marginal farmers remain occupied
for only about six months or so. Rest of the
time, they remain idle. This is precisely
because we have never accorded any prior
ity to agriculture in our policies. This is also
the reason behind the growing poverty of
those in the agricultural sector and the grow
ing prosperity of those in the industrial and
business sectors. Therefore, I would like to
emphasis that the policies of our Govern
ment should be rural oriented, agriculture
oriented and farmer oriented and for this
minimum fifty per cent of the Budgetary
allocations should be kept aside for agricul
ture.
Secondly, I would like to say that in
states like Bihar as a result of heavy rains
and the consequent erosion, lakhs of acres
of land get submerged in the Ganga water
and there are no specific schemes to tackle
this problem. Although crores of Rupees are
spent annually for flood relief, no effective
step has been taken so far to check these
fecuring floods. For example, about 25*26
years back, 5,92,421 hectares of land was
under cultivation in the Diyara region of
Monghyr district, but today only 26,609
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hectares is under cultivation. Now, within
these 25 years, a large chunk of land, about
90 per cent or so producing a variety of crops
like wheat, grams, mustard seed etc., has
submerged under the Ganga water. Obvi
ously, the faulty policies of the Government
are responsible for this situation. Similarly,
the Tal region of Monghyr district has an
area of 104372 hectares but irrigation fadfn
ties are available only for 1630 hectares.
From this,we can assess the situation in the
whole of Bihar and the rest of the country.
Barring for Punjab, Haryana, Western Uttar
Pradesh and a few Southern states, the
condition in the rest of the country is almost
the same. Therefore, it is essential that there
should be a co-ordination committee to deal
jointly withthe irrigation and power problems
faced by the farmers. Unfortunately, so far
we haven't made any progress in this direc
tion. Over the years, mafia groups have
emerged to usurp the money set aside for
rural development, irrigation, agriculture,
power, co-operatives etc.. There Mafia are
hand in gloves with the bureaucrats in the
Agriculture, Power and Irrigation Depart
ments. Thus we see, the emergence and
rapid growth of a new class of 'BureaucratCapitalists' alongside the Monopolists. This
has not only let,to a virtual economic loot of
the country, but also doesn't bode well for
our democracy. If development and eco
nomic progress are our objectives, then we
will to make foolproof arrangements to pre
vent the Mafia groups from usurping the
money allocated for Agricultural and other
developmental works in the rural areas. We
will have to make arrangements to acceler
ate the the pace and development. There
fore, t request the Union Government to take
the necessary steps to effectively check cor
ruption. The country has achieved self-suffi
ciency in grain production, especially in Rice
and Wheat production, yet the prices of
these commodities are showing an upward
trend. The lack of coherent policy in this
regard on the part ofthe Government istobe
blamed for that.
Similarly, the Public Distribution Sys
tem inthe villages should have been strength
ened long time back, but we have m iser**
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failed in that direction too. In states like
Bihar, Sugar and Wheat are the only two
things that are available through the Public
Distrfoution System and even then, sometimes people get nothing except sugar.
Kerosene oil is available rarely. In stateslike
Kerala, about 23 items are made available
through the Public Distribution System.
Similar arrangements should be made in
other states also to improve the standard of
living in the countryside. There has been a
sharp fall in the production of oilseeds and
pulses. It is clearly mentioned in your Report
that the production of pulses has shown a
decrease from 18 lakh million tonne in 198889 to 16 lakh million tonne in 1989-90. Simi
larly, oilseed production has shown a sharp
decline from 13.8 lakh million tonnes in 198889 to 12 lakh million tonnes in 1989-90.
Thus, we see a sharp fall in the production of
both these commodities and the most impor
tant reason is that Fertilisers, Diesel, Power
and Water are not made available to the
farmers at subsidised rates. Consequently,
the prices of these commodities are sky
rocketing, Therefore, the Government should
provide incentives to the farmers to correct
this anomaly.
Mr. Deputy Speaker, Sir. secondly, if
arrangements to prevent floods in areas like
the Dryara region in Monghyr district are
made, the area can produce two or three
crops a year. Moreover, if irrigation facilities
me made available, lakhs oftonnes of pulses
cereals, mustard seeds etc. can be addition
a l produced. You can become self suffi
cient is edible oils and can save more than
Rs. 1500crores which you spent on import of
edibleoils. What's more, you can even export
o i and earn valuable foreign exchange.
Therefore, it is my humble submission that if
such arrangements are made, we can in*
crease our production.
I would like to tell you my experience.
About 26 years ago, when I was a child, the
people in the villages, especially the Iandtees labourers used to take *Sattu' as their
food and the’Sattu’wasmade of grams. Ak*
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of effort had to be made in itspreparation, but
today that 'Sattu* is not available in the vil
lages. On the contrary, they are very much
available inthe cities. My question is whether
why such a situation has arisen. It is pre
cisely because the village produce goes to
the cities. Thus, consumeriser has become
the order of the day. It doesnl benefit the
labourers or the farmers, both small and
marginal in any manner.
Mr. Deputy Speaker, Sir, I would also
like to say something with regard to our cattle
wealth. There are not enough grazing
grounds in the villages for the cattle. The
small and marginal farmers, who also rear
cattle, suffer the most, in this regard. Why is
it so? It is not because no steps have been
taken to improve the standard of living in the
rural areas of Bihar, nor due to non-imple
mentation of crop-sharing laws in the state,
but because the delimitation (land ceiling)
laws are yet to be implemented properly.
Even now, there are people, who possess
thousands of acres of 'Benami’ land. This is
one major reason behind the growing unrest
in Central Bihar and other areas. It is also re
sponsible for the growing criminalisation and
the increasing popularity of the Naxalite
Movement. The root cause of all this prob
lem are these *benami* lands and the Gov
ernment should acquire these lands and
distribute it among the landless. Therefore,
What I want to say is that although land
reforms have been specifically mentioned in
the Ninth Schedule, the reality is something
different. To cite an example, there is a
village by the name Kilkari in our district,
where the farm labourers have got deeds for
crop sharing, but the officials in the admini
stration are always on the side of the big
landlords. Not only this, these poor labour
ers are also harassed, by imposing sections
144,145. Thus, they are deprived of land.
The Union Government should provide aN
possible assistance to the Bihar Govern
ment in this regard and issue directions to aN
the State (governments to strictly implement
land reform laws ininducting crop-sharing
laws, for only then, our poor farmers would
be.able to possess land of their own and
have enough grazinggrounde fortheiretale.
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This would also have helpful in increasing
our cattle wealth.
Bihar also produces a large variety of
fruits and vegetables, but the absence of
ban facilities etc., from co-operatives ar
proving to be obstacles in this direction.
Therefore, it is my humble suggestion that
co-operatives should not be left at the mercy
of the bureaucrats, rather, they should be
placed under the control of the co-operative
committees in the villages. Further, these
committees should be given more powers,
and also financial assistance to enable them
to purchase directly seeds, fertilizers etc.,
only then the poor farmers would be able to
invest in fruit and vegetable cultivation and
subsequently increase production.
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earned through export of sugar. But due to
wrong agricultural policy, production of sug
arcane is going down as there is no incentive
to the grower. Therefore, I would urge that
the Government should pay advance money
to the sugarcane grower so as to encourage
him to bring morfe area under cane cultiva
tion. If cane production goes up, sugar pro
duction also goes up throughout the country.
Then surplus sugar can be imported to earn
foreign exchange.
[English]
MR. DEPUTY SPEAKER: Your time is
already over. You please complete it within
one minute.
[ Translation]

I would also like to say a word with
regard to crop insurance. In Bihar, fires
caused bythe heat wave during the *'Vaisakh’
season, destroy Rabi crop on a large scale,
but the farmers do not get compensation in
proportion to their loss. Lakhs of tonnes of
foodgrains are either destroyed by fire or
floods. In such an eventuality the farmers
should be compensated under the Crop
Insurance Scheme.
Mr. Deputy Speaker, Sir, sugarcane too
is extensively grown in our State. It is said
that during the British Rule, the Government
used to pay advance money to the sugar
cane growers so as to encourage them to
grow more sugarcane which could be used
to produce more sugar for being taken away
to the European markets. But the position in
the post-independence period isthat arrears
amounting to crores of rupees are due to the
farmers who produce sugarcane and supply
the same to the mills. The Government is not
able to pay even the price after the supply
what to talk of giving advance money. Sug
arcane used to be extensively grown in our
Monghyr district. Even now, it is grown in a
wide area, but no incentive is given by the
Government. The Government says that fts
reserves of foreign exchange have touched
the bottom. If Government could give incen
tive on cane cultivation and increase sugar
production, foreign exchange could be

SHRI BRAHMANAND MANDAL: Mr.
Deputy Speaker, Sir, I want to take two
minutes more to mention two points wfth
regard to application of science in agricul
ture. Firstly, there should be a 'Krishi Vigyan
Kendra’ at the block level. I know that Krishi
Vigyan Kendras are not there in all the dis
tricts in the country at present. But stiN I
would demand that these kendras should be
set up in every block. Secondly, the degree
holders which Agricultural Universities pro
duce acquire these degrees simply to get
jobs. They must be sent to the fields of the
farmers to acquire practical knowledge of
agriculture. In the absence of such a field
training, they cannot acquire practical knowl
edge with the result that they look for jobs in
banks and elsewhere. I want that the Gov
ernment shouldformulate such a policy under
which agricultural graduates from all agricul
tural Universities in the country are deputed
for acquiring practical knowledge on the
fields of medium, small and marginal farm
ers so that they could have a dose liaison
with the real producer. On the one hand it wil
create interest in them to work for agricul
tural progress and on the other it will help in
solving the problem of unemployment
In the end, I would say that the Governmerit should evolve a policy under wNoh
land reforms in the real sense could be
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brought stout and students of agricultural
universities should be asked to work withthe
actual farmers. Besides, fertilizer, seed and
other inputs should be made available to
farmers at cheap rates so that the migration
of our Youth force from the villages could be
checked and they get employment in the
viHage itself. This will help in solving the
problem of unemployment. With these words,
I thank you for giving me an opportunity to
speak.
SHRI TARA SINGH (Kurukshetra): Mr.
Deputy Speaker, Sir, I am grateful to you for
giving me an opportunity to speak on these
Demands. In fact, this is my maiden speech
in this august House. I rise to support these
demands. Today morning, I went through
the previous proceedings of the House as I
could not attend the sittings for the last two
three days. I find that some of my friends in
the opposition, especially a lady Member
had severely criticised the agricultural policy
followed by Pandit Jawaharlal Nehru. Most
humbly I would like to say that the work
relating to cultivation is not too easy to be
understood by everybody living in cities. I
thinkthe progress made by our country in the
fMd of Agriculture during the last 40-45
years of post independence period is com
mendable. I have no matching words to
praise it. I am 62 years old and I vividly
remember the pre-partition days. I belong to
an agricultural farmly. We used to grow 4-5
maunds of wheat per acre in one fields.
Gram too used to be sown but the crop
entirely depended on rain. If rain God was
kind, we did reap some harvest, otherwise
not.
Just now. some of my colleagues men
tioned about barley SATTU and gram Sattu.
I am remainded of the days when we used to
eat sattu duly soaked in pitcher’s cold water
added with jaggery. An intakeof such SATTU
in the morning was enough to last as whole
But those status are no more seen
nor are the people who used to eat sattu.
Wow a day* Msomebody it offered sattu to
eat. he would not be able to digest it.
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So far as our progress in the field of
agriculture is concerned, there are no two
opinions about the fact the we have made
tremendous progress as a result of the poli
cies of the Congress Government. I remem
ber the days when we used to go around the
world with a begging bowl to get foodgrains
for feeding our countrymen. And what did we
get red wheat, rotten one. We had to eat it,
because there was no way out. I am myself
a farmer and I can say that the fields on
which not a blade of grass grew are now
giving an yield of 50 maunds of wheat and
70-80 maunds of rice thanks to the consis
tent efforts of our agricultural scientists and
the useful work done by our agricultural
universities, now the farmers can raise an
inter crop of sun fbwer between the two
principal crops, i do not say that our agricul
tural revolution is complete. No, we have yet
to go a long way.
I come from Haryana. The farmers of
Haryana have used. The tubewell water and
canal water for irrigation so extensively that
ground water level which at one time was
highest in the State has dipped too low to
sink more tubewells in Haryana in future.
This is the opinion of the agricultural scien
tists.
Mr. Deputy Speaker, Sir, when I am
talking of agriculture, I can say that agricul
ture is not a self dependent department It is
linked with irrigation and electricity. The wise
is one who thinks not only of today but of 2040 years ahead. Last year one foodgrains
production was 170-175 million tonnes. Now
efforts are on to surpass this figure. I take
pride in saying that in view of the fact that 3334 per cent population of our country live
below poverty line, our Government headed
by our Prime Minister decided that 50 per
cent of planned expenditure would be in
curred on agriculture and ruraldevelopment.
I would liketo submit to the hon. Ministerthat
this announcement is indeed commendable
and has been made very timely. But we need
practical hands to implement this announce
ment. Instead of confining themselves to
their officer, they should go to different areas
and villages to find out what type of M l is
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there, what is the deficiency in them, what
nutrients do they require and at what times.
Mr. Deputy Speaker, Sir, I am thankful
to the hon. Minister of Finance who has
taken care of small and marginal farmers.
Please listen to me. I am not fully satisfied
with what he has done for them, but he did
take care of them and this is good At the
sametime, Imust point out that a poorfarmer
has to waste a day in the queue to get a bag
of fertilizer. Sometimes, even one bag is not
supplied to him after a whole day's waiting.
Today, even a labourer in Haryana gets Rs.
40 per day as wages. You can imagine the
condition of the farmer who owns only 2-4
acres of land and has to devote entire day for
getting one bag of fertilizer. Sometimes, the
police resort to lathi charge to control the
crowd and the poor farmers are forced to
make retreat. Therefore, the Government
must pay attention to make the distribution of
fertilizer a smooth affair.
Hon. Shri Jakhar has made a timely
announcement that the stocks of fertilizer
lying in stocks at present would be distrib
uted at the old subsidised rate.
14.00 hrs.
It is very easy to say that things are
improving, but who is there to bring about
this improvement. There is no utility of the
fertilizer which the farmer is getting at pres
ent because it adulterated. 50 per cent of it is
dust. Exposed to water, it has fost its utility.
Quality fertilizer has gone underground. My
constituency consist of three districts. I have
personally visited all the three districts and
made complaints about the disappearance
ofthe fertilizer. I would urge the hon. Minister
of Agriculture that whatever policy we may
formulate, it needs iron hands to implement
the policy or the scheme because the shop
keepers and stockists are so callous that
they do not take pity on poor farmers.
I am indeed proud of our farmers that
they have increased the agricultural produc
tion through hard labour. Every year, we
hear that the rains have been deceptive, the
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supply of electricity has also been erratic, yet
the agricultural production exceeds the pre
vious year's mark. Credit for this goes to the
farmer. One of the farmers told me that when
he undertakes sowing of his fields, he does
not mind pawning his household utensils or
wife’sornaments. He puts everything at stake
for the sake of his crop. Such is the attach
ment of the farmer with occupation, you can
well imagine what befalls him if he is not
given encouragement. I do not want to mince
words to say that even if a farmer raise four
thousand maunds of food grains, his eco
nomic condition does not charge for the
better as he has no bank balance nor he is
able to build a big house.
I am myself a farmer-cum-advocate. My
land is in district Karnal. Canal water is
available there for irrigation and electricity is
also there. Crop yield too is good, but when
I open the account register, I find that the
cost of input and output is,equal. In such a
situation, the Government must think that
the farmer who toils all day inthe field should
get some profitfrom hisproduction ultimately.
One thing that I want to tell the hon.
Minister of Agriculture is that the condition*
in the rural areas now-a-days are such that
once the boy passes matriculation or B A ,
he does not want to work in hisfields. Instead
he is ready to accept a job of Rs. 400-500par
month. The reason is that he does not find
agriculture a gainful employment at aN. He
thinks that his children will not be able to get
education and his status wiH not rise. I have
been an advocate for 25 years and on the
basis of my experience I can say in this
House that the tenants for whom I won the
cases and got them 5-6 acres of land attotted
from land brds did not cultivate this land
even for two years and reverted to their old
livelihood. They prefer working as daily wage
labourer than to cultivate fields... (Intemptions) ... I can understand what you say, but
afarmer with a landholding of 5 acres has no
future in agriculture...(lrtenuption$„. I am
more progressive than you and, perhape,
more concerned about farmers then you but
I do not want to pay Kp sympathy. Whet I m i
saying is that the titters who were allotted 5
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acres of land did not do cultivation for more
than a year. He simply sold it away and
preferred to work as a daily wage labourer. I
know that a daily wage worker who has 2-3
or 4 working hands ir. the family returns inthe
evening with a income of Rs. 200 to 300,
whereas not even a medium farmer with a
land holding of 10 acres can earn this much
money daily. That is why I say that the boys
of even welt to do farming families do not
prefer to adopt agriculture as profession as
it is not profitable.
14.00 hrs.
{SHRI SHARAD DIGHE in the Chair]
Many hon. Members have pleaded here
in favour of an agriculture policy, but the
previous two Governments did not do any
thing practical, though their propaganda
machinery was in top gear. They made big
promises, viz. that the loans of the farmers
would be waived; that remission would be
given in the payment of electricity bills and
what not. Their list of promises contained as
many as 65 such promises. But what hap
pened ultimately to those promises? The
farmer who did not need a tractor purchased
one. The farmer who did not need atubewell
bought an engine. The result today is that
their lands have been hypothecated and no
bank, no society, no shopkeeper is ready to
lend them money. Such so their pitiable
condition. If someone is really concerned
about them, he must go and see what we
have done for them. My submission to the
Mmister of Agriculture is that a situation is
created to enable the agriculturists to pur
chase tools, fertilisers and seeds after taking
bam on easy instalments. Mostly of the agri
culturists do not get neither seeds nor fertil
isers in time. I request the Minister of Agricultural to frame a policy tor their assistance so
that they can live with some dignity after
taking loans.

Tha Agricultural Prices Commission is
phying a very commendable role in tha
Cental Government these days. The Com
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mission tried its best to ensure a price to the
agriculturist which enabled him to lead a
better life but it has not been posstole as yet.
You might have seen that wheat has been
purchased from the agriculturist at the rale of
Rs. 220-225 and fbur is sold at the rate of
Rs. 5 per kib. Just now one of my acquain
tances was telling me that when he goes to
the market to sell vegetables it is sold at the
rate of Rs. 1.50 per kg. but the same vegitable is sold at the rate of Rs. 5 per kg in the
Vegetable Market. Who is to blame? As I
said already that unless the problem is dealt
with iron hand it wont be solved.
I would like to say a few words about
Waste Land. Much of the land in this country
is un-inhabited. Waste Land Development
Boards were constituted to convert uninhab
ited land into inhabited one and these were
provided sufficient funds also. I have gone
through the Report concerning these Boards.
The Comptroller and Auditor General has
criticised these boards severely alleging that
these boards have not -functioned properly.
The Government should pay some attentbn
to this problem also. The land which is near
the city and bebnging to the agriculturists is
purchased form them aftergiving them some
kind of temptatbn. This way, they are bereft
of employment on the one hand and on the
other hand the cobniesers sell the land in
crores which they buy for song. My submissbn to the hon. Minister of Agriculture is that
a law may be enacted to slop such practice
so that fertile land is not purchased by colo
nisers.
Agriculturists have a problem ofproduc
tion, pricing and distrfoutbn also. An agricul
turist grows foodgrains with his labour and
handwork but in return he does not get his
due. He is getting far lass prices for his
produce. The produce should also be distrib
uted honestly. People living in cities devour
all the earningsobtained from the produce of
the rural people. AS of you are aware of the
fact as to what does a poor man get for his
produce. As I have said earlier that agricul
ture and water are co-related. I belong to
Haryana, SYL Canal Scheme is going on for
many y n ri, inoiraji praaanisQ an awara
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to this scheme. This scheme was taken up 67 times from 1983 to 1991. In Haryana the
entire Canal has been constructed but 5 per
cent of its work in Punjab still remains to be
done. In Punjab, sometime the Chief Engi
neer is shot dead and at other time some
body else is killed so that the waters of
Punjab do not flow into Haryana. That is why
3 lakh cusecs of water cannot ftowfromthere
to this region because there is no arrange
ment of flow of water from there. Because of
the shortage of water there is a loss of 8
million tonnes of foodgrains. In the absence
of such arrangements the whole water flows
to Pakistan, and neither Punjab nor Haryana
is getting any benefit.
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hon. Agriculture Minister to extend us some
help.
One point more, and then I would con
clude my speech. An agriculturist cannot
have his both ends meet unless he has some
alternative source of income, and dairy is an
alternative source of income to him. When
he will have some spare time he can run a
dairy and can rear cow, buffalo etc and can
earn something from that dairy to meet his
daily expenses.
With these words, Iam extremely thank
ful to you for given me an opportunity to
speak.

SHRI SHIBU SOREN (Dumka). Mr.
Chairman Sir, I stand to oppose the De
mands for Grants of the Ministry of Agricul
ture. Today we are having a debate to think
over the agriculturist of our country and the
people living in villages. Jharkhand area of
Bihar is full of forests. The land there is
uneven and small rivers are flowing and we
have seen and experienced till today that
whatever schemes were prepared for the
welfare of agriculturists could not be imple
mented. In our area it was first of all decided
by the Agriculture experts and officials that
there should be lift irrigation for irrigation
purposes. Lift irrigation work was started in
rivers but the condition was such that even
after the construction was complete the
electric pump was not installed. Even when
the electric supply was available, pumping
sets were not provided nor the minor cainals
were constructed at all. And after 4-5 years
have elapsed the officials said that the
scheme would not prove a success in this
area because it is a hilly area. The most
successful thing is the construction of large
dams. That could not serve any purpose.
Hundreds of dams have been constructed in
I
would tike to say few words aboutour area. The dams are not constructed for
Thermal Power. The Yamuna Nagar Ther
irrigation purposes. People give in writing
mal Power Plant is pending for the last 15
that these dams would serve the purpose of
years. We have purchase 1200 acres of land
irrigation, but the dams generated electricity
for the same, and sufficient machinery is
only. Due to construction of big dams for the
ready for it. Negotiations with Japan and
generation of electricity villages get sub
Canada have been finalised but this project
merged and land is sunk Therefore we am
is still pending in Delhi. I would request the
not stole to get any electricity nor any water

Mr. Chairman, Sir, I would conclude my
speech within a minute. There is Hathnikund
barrage which was previouslycalled Tajewala
barrage. Since Western Yamuna and East
ern Yamuna canals were constructed long
back, their life is over now. It has developed
cracks. For the last 22 years our brothers
from U.P. are promising us regularly but they
don't allow usto construct the barrage. There
is a proposal to construct a barrage over
Hanthnikund and Tajewala barrage has
developed a crack. If it is flushed away due
to floods any time the entire agriculture of
Haryana will be destroyed. Therefore Iwould
request the hon. Agriculture Minister to ex
tend some help in this case. Not only that, in
1972 itwas decided underthe Chairmanship
of Shri K.L. Rao, the then Irrigation Minister,
that Haryana would construct Hathinikund
and Uttar Pradesh would construct Okhla
barrage and bothwould bear expenses jointly.
Haryana constructed their Okhla barrage,
but when it was the turn of U.P. they began
to show reluctance. That project is incom
plete. I request the hon. Agriculture Minister
to take immediate steps in that direction.
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for irrigation. We don't get anything in the
name of irrigation. Such is our condition. Big
dams and Nft irrigation have proved useless.
When the issue of construction and digging
of weds is discussed an amount of Rs. 18-19
thousand is allotted to us. Only one type of
well known as "Jaldhara* is dug and the
Government invests Rs. 40 thousand in it.
This is the difference, with afl that the well is
useful and there are small ponds here and
there. Experience in Dumka district has
shown that such ponds are highly useful.
Small ponds should be developed and wells
constructed. Electric pumping sets should
also be installed.
Electricity and agriculture go hand in
hand, our country is short of nothing. For thegeneration of electricity we have got coal
and rivers available here but of no avail. We
are in utter darkness. We regularly give
suggestions for the construction of small
powerhouses near the collieries, but it is not
done. We people have lost hope and a stage
has reached that we don’t get anything,
though we have got the maximum resources
here. Justice is not done to us. What can we
do further. Everything is lost in the name of
irrigation. We do not have enough land,
agriculture or big agriculturists. Only agricul
turists having 2-3 or 5 acres of land are left
here and these people are far from rules and
laws. We want that the Government should
drop bigger plans and construct well and
develop only small ponds. Major plans do
not solve our irrigation problems and these
involve heavy expenditure alone. Rates are
going up day by day, and no work is being
done. The Government is notable to provide
money in time for the construction of dams.
With the result hundreds of crores of rupees
go waste. The situation with us is that dam is
constructed but canals are not constructed.
Therefore the Government should pay at
tention to the construction of waHs and de
velopment of ponds.
Mr. Chairman, Sir, I would like to dwell
on on* more point. Hug* amount of the
Central Government funds are spent in the
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name of development of Adivasis and Harijans in our country but it does not reach the
people. The money is siphoned off while in
transit, the expenditure is shown on paper.
The money is sanctioned on paper and even
distributed on paper. That is all. It does not
reach the villages. Is there any remedy? We
are used to such things now because we
have been witnessing all this since long. We
know that we won’t be getting any financial
help. So many goats, cows, oxen were dis
tributed under I.R.D.P. but not even a single
cow is found in the villages. All the animals
are distributed en route. Wild goats ought to
have been distributed in forest areas, but the
officials said that long legged goats should
be brought from cities for distribution. These
city goats could not survive in forests. Only
one goat is distributed and one hundred
goats are shown on paper. Such are the
rules of the Government as well as such are
the officials to execute these rules. How
could these people be set right. That is why
we are feeling like slaves even after inde
pendence. It gives us tremendous pain to
find all these irregularities inour own govern
ment. We do not have roads in our villages
now-a-days, how is the development posstote? The Government has spent crores of
rupees to set up Krishi Bazars (Agriculture
Markets). There are Krishi bazars every
where. But when there is no agricultural
production, what is the use of Krishi Bazar.
Houses worth crores of rupees have been
constructed and left vacant. Now these
houses are giving way. There is no use of
these houses. Krishi Bazar Samiti has been
formed, but what is being done their? influ
ential people have constructed godowns
there. HKrishi Bazar Samitifunctions among
agriculturists it can be of some use.
Mr. Chairman, Sir. we are Adivasi
people, in our area the condition of adivasis
and non-adivasis is the same. In certain
matters we are being divided, in a way that
the well will be allotted to Harijan-Adivasi
and not to backward, or forward. Condition of
Adivasis and non-Adivasis is alike. Why is
the number of wells, ponds etc is reduced,
there should be certain rules for it. Alt the
schemes taken up for Harijans-Adivasis so
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far have proved a failure. The benefit is not
at ail visible.
Mr. Chairman, Sir, industries were set
up in our area, but we have been reduced to
mere beggars. Our land has been taken
away. Villages have been uprooted but out
siders have been given jobs and even con
tractors are outsiders. Well isdug on the land
belonging to us, but somebody else is its
contractor. This way there has been no
development of the village at all. Tenders are
pending for 10 to 15 years and roads have
not been constructed. The footways of yore
were good but these have been demolished
and there are ditches everywhere. We have
got sufficient stone and sufficient labourers
but with all that the roads are not constructed.
Such is the condition of our area. The only
solution is that the money should be spent
directly on a particular work for which it is
given so that the benefit reaches us. We are
also ready to extend help. We are ready to
help the Government. But the plans meant
for the villagers should be completed. The
plans should not remain on paper only.
Today, a large number of roads where
heavy vehicles like trucks, buses etc. move
have been lying in bad Condition. RamgarhBokara road is one of them. Though the land
of this area is extremely fertile yet the people
of that area are unhappy. It has become very
difficult to find out a solution to this. There
fore, the Central Government will have to
think over it. Agricultural land of the people
was acquired by the Government, so much
so that they were deprived of their jobs for
setting up mineral factories. After all what will
they do?
Besides agriculture, forests also play a
vital role in our life. Adivasis primarily de
pend on forests and cattle tortheir livelihood.
Forests which have been a major source for
the fodder of the animals, water, fertilisers
etc.. are being destroyed. The forest department acquired the agricultural land in the
name of afforestion. It has caused a heavy
loss to the poor, Harijans and Adivasis. The
officials of the forest department have not
only been acquiring the agricultural land but
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on the country have also been levelling
charges against the innocent people and
putting them in jails. The land where there
are no forests, should be given to the poor
people. The Central Government and not
the State Governments have the responsi
bility to look into the matters related to for
ests. That land should be allotted to the poor.
The Harijans and Adivasis residing near the
forests are being deprived of the land they
had. In view of these circumstances how it
will be possibletor them to do agriculture. On
the one hand the government talk of devel
oping agriculture, but on the other it acquires
the farmers small lands. The farmers have
very small lands, Therefore, there is need to
construct ponds in every district for fishery
and animal husbandry to enable them to
earn their livelihood. The officials should
have a direct link with the villages where Adi
vasis live, they should meet the needs of
Adivasis in every village. Our people are
ignorant of the law, they are illiterate and
thus they are deprived of their rights. The
Government should be cautious in enforcing
laws, only then the poor will be relieved of
tension and enjoy their rights. Those people
have been deprived of social respect. The
rural areas have very little road and school
facilities. These factors have been respon
sible for the turmoil and agitations taking
place inthe country; it isthe main reason that
people are being killed and they are killing
others. It would be a great achievement on
the part of the Government if the poor get
their rights and security. But it is not being
done. People in Adivasi areas have great
dissatisfaction. They have so far, bean
deprived of what they deserve as per the
prevailing law.
Sir, with these words I conclude,

SHRI KAMLA MISHRA MADHUKAR
(Motihari): Mr. Chairman, Sir, the budget
. presented by the Government is primarily for
the benefit of big farmers; it does not favour
the small and medium farmers. The Minister
of Finance granted subsidy in respect of
fertilisers, however, tha poor and marginal
farmers wffl remain daprbad of its benefits.
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B.O.O. and some other officials in collu
sion with the Panchayats are issuing mar
ginal fanners certificates to the big farmers.
Inthisway the poor have not been getting the
benefits they deserve, they have been de
prived of the benefits of the subsidy which
have given by the Govt fertilisers because
these fertilisers are being sold in black mar
ket thus corruption is prevailing everywhere.
The hon. Minister himself belongs to the
class of farmers. We too are small farmers.
Therefore he wtH have to think for the benefit
of the poor farmers if at aN agriculture is to
develop. He should adopt such measures as
the poor and marginal farmers may be able
to get the benefit of the subsidy given on fer
tilisers. As per your target, 17.50 crore ton
nes of fertilisers will be produced this year
but 75 per cent of the total land is still
unirrigated. Since independence our agri
culture has been depending on rainfall and
the measures taken to reduce this depend
ence have been proved inadequate. Vari
ations do take place in agriculture. You will
find that the production of foodgrains has not
been increasing. The economic review con
ducted by the Government in that respect
shows that irrigation facilitiesare inadequate.
It won't do without making improvements in
it. There are a number of big projects in
Bihar. Kosi project and Gandak project have
been iniated by the Britishers, but still these
are incomplete people in the whole of Bihar
have been demanding or the modernisation
of Triveni and Sone canal but the Govern
ment of Bihar is incapable to implement
those projects. Lands of farmers were ac
quired when these projects were launched
tjet no proper arrangement has been made
to irrigate the land in those areas. It starts
from Champaran and ends at Sahrasa. Bihar
is divided into three parts. Punjab and Har
yana daim to have made significant devel
opment in agriculture. The hon. Minister of
Agriculture should pay his attention towards
the inadequate irrigation facilities in Bihar. R
adequate irrigation facilities are provided in
our stale, I can assure that it would produce
sufficient foodgrains which may fulfill the re
quirements not only of the state but can
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provide to the other parts of the country also.
You will be surprised to know that even at
present Champaran produces stout 100
tonnes of paddy per acre............. (Interrup
tions)
SHRI BALRAM JAKHARI: Everything
is possible if you rise to the occasion. But all
of you we sleeping.
SHRI KAMLA MISHRA MADHUKAR:
Podukhe is a place in the state which pro
duce rice. It does not require ghee, because
ft has its won flavour and also oily. That area
falls in Champaran. Adequate Irrigation fa
cilities should be provided there. Floods hit
that area every year, a huge amount of
money has already been spent there but of
no use because it was not invested property.
Crops worth about Rs. 600 crores are dam
aged every year. Since independence aHthe
money spent there to prevent floods has
gone waste. One of the hon. Members of Lok
Sabha has proposed a multidimensionalplan,
which would not only prevent floods but also
be useful for irrigation and would help to
generate about 4000 M.W. of electricity. The
Government should take this plan into con
sideration. The scientists and technicians
should be directed to evaluate the scheme
and also make suggestions. They must find
out the ways and means as to how this
scheme can be fulfilled. It can be fulfilled of
an agreement between India and Nepal takes
place and dams are constructed at high
places. Only then irrigation is possible there.
Irrigation would help to prevent floods, gen
erate electricity and also provide water for
irrigation. Therefore the Government should
take this plan into consideration. Agriculture
is not possible without water, both are deeply
related. The condition of minor irrigation is
also not good there. The Government have
been providing pumping sets to small and
marginal farmers, but the reality is that there
is entrance bribery. I do agree than we are
also to be blamed for our incapability and
inefficient machinery. Though the pumping
sets are provided in the names of Harlans
but the factual situation is that they go to the
people of upper castes and landlord* who
misuse them as a means of earning money.
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The Government should set up a machinery
to supervise these matters.
Land in Bihar isfertile. The Government
should chafc out a plan to make proper use
of water resources in the State. Irrigation is
badly required in the Central part of Bihar
and Chhota Nagpur in plateau region of
Bihar. Besides, there are many other poten
tialities in Bihar. There are a number of tanks
lakes etc particularly in northern region of
Bihar and ifthey aredeveloped property they
can be of great use in fishery. For the last
three years a disease break out in fish every
year and there has been no way to check it
Fishermen are ruined this way, they have no
otter means of livelihood and thus they are in
great difficulty. Therefore some provision
should be made to provide facilities for fish
ery in Champaran and also in the northern
region of Bihar.
The hon. Member Km. Uma bharati has
also proposed that plans should be chaked
outfor providing benefitsto small farmers, so
that the production capacity of the farmers
may increase to enable them to cross the
poverty line.
Generally the cooperative societies
function properly in the country; but in Bihar
these societies are under the control of a few
people and they are looting the farmers.
Therefore my submission isthat cooperative
societies should be set up in such a manner
as the small and marginal farmers get its
membership; rather they should be in major
ity there and have active participation in the
administration of the Cooperatives so that
they can enjoy all the benefits of the socie
ties.
You must be aware that mangoes of
good qualities, particularly, Malda and Jarda
which are considered to be the best qualities
are produced there. Besides, Lichi is the
famous fruit of Bihar and it is also sent even
to Delhi. There is no industry for the purpose
of mango processing. How development will
ttiie place Hprocessing units of mango, lichi
and otier fruits are not there. These fruits
are perishable. Therefore the Government
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should pay attention to iL I do no propose
that all these units should be set up in pubfic
sector. My submission is that the situation
would become grave if increase are not
given to set up such units in Bihar.
Mr. Chairmen, Sir, I would Bee to point
out a few things. In the first place, I may
mention that no attention has been paid to
agricultural labourers in the Budget You
know that the about 3/4 of the total number
constitute small farmers and agricultural
labourers. In view ofthis an agitation is being
launched to provide necessary facftties to
the agricultural labourers and to enact laws
for their welfare. Agitation is going on but the
Government have, so far, not taken any
initiative to enact laws in this regard.
Mr. Chairman, Sir, even today the agri
cultural labourers get approximately 3 kg of
foodgrains as wages and if they refuse to
take itthey arebeaten and insulted.Therefore
the Government will have to think for the
welfare of this class. I appreciate the work of
Indian Agricultural Research Council. But
today the situation isthat inspite of the efforts
made by the Council their research in regard
to pulses and oilseeds has borne no fruit. I
would like the Government to provide spe
cial concessions to the scientists conducting
research for developing new varieties of
pulses and oilseeds, so that they take inter
est in their work. Otherwise it would be
difficult to achieve the production target of
150 lakh metric tonnes of these crops be
cause no research has been carried out in
this regard.
Mr. Chairman, Sir, research has been
conducted in regard to animal husbandry, it
is appreciable. I do not say, but there are
persons who say that Agricultural Research
Council is nothing more than a white ele
phant. As per the Council's report their work
is appreciable thought it is not my personal
assessment. But there are certain Adminis
trative shortcomings in the Council and one
of them is that the scientists are not getting
good incentives. An Indian scientist
Dr.Khurana who has gone to America con
ducted valuable research there because he

607

Demands for Grants
(Gen.), 1991-92

AUGUST 28,1991

[Sh. Kamla Mishra Madhukar]
has got proper incentives in America. Simi
larly the Government of India should also
give incentives to the Indian scientists so
that the problem of shortage of pulses and
oteeeds maybe dealt with. It is very essen
tial for thedevelopment of agriculture.
Mr. Chairman, Sir, I would also like to
submit that dual policy in regard to the sub
sidy given on fertilisers would be of not use.
In the end, I would Kke to point out that the
number of sugar mills in Eastern Champaran district, prior to independence, was
only three; and no fourth unit has been set up
so far. The sugarcane production per hec
tare in Bihar, Maharashtra, Andhra Pradesh,
Tamil Nadu etc. is comparatively less. Only
one research council is there in Pusa. Why
the Government do not set up these centres
in every district. Unless ft is not set up in
every district, it would not be possible to
conduct the proper study about the soil and
theclimate. Hit is set up in every district, it will
enable the farmers to get the benefits of the
development that takes place in agriculture.
II is very important thatthefarmersdo getthe
benefits of the development. Thensfore my
submission is that there is only one agricul
turecentre in Piprakothi areaand that centre
exists there from the British period. I would
■to to urge up on if the soil of Champaran
which is very fettle, it is very essential to set
up an Agriculture University there. Besides
tftoUniversity,asugar mMshould also be sat
up there because the production of sugarcan* is in abundance. The fact is that the
sugarcane produced in Champaran is ex
portedto Nepal and thus cause a heavy loss
to<io people. They have to soNtheir sugarcane produce at cheaper rates. There has
been a long standing demand to open a
ftuMr mil in Ch&fDQtt’M district.
In the end I would Kketo submitthat the
workofextractingottfnomthehuskhasbeen
flMDMdad A (adorv for M s oumoss m s

proposed to be set up, however, the matter
has been lying unattended. The Central
Governmentcannotshirkthe*reeponsftjifky
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State Government. It is not possible for the
Government of Bihar to implement the Kosi
Project, to undertake the modernisation of
Sone Canal and to develop the Gandak
command area due to lack of funds. The
Centrel Government is also to be blamed for
this. You are also somewhat guilty in this
regard and now, if you want to bring effi
ciency in your Ministry and want to make the
country self-reliant in every field and an ex
porter, you will have to pay attention to these
points. I belive that the work of your Ministry
wilt go on smoothly and you will make prog
ress in fulfilling your aims. With these words,
I conclude.
SHRI DEVENDRA PRASAD YADAV
(Jhanjharpur): Mr. Chairman, Sir, I rise to
oppose the Demands for Grants of the Min
istry of Agriculture and Rural Development.
The policies of this new Government are
anti-farmer, anti-poor and anti-villages. This
is a minority Government which is Kke a
dying patient living on oxygen. Its decision to
bring stout radical changes in economy of
the country will disrupt the socio-economic
condition of our country for a longer period.
Mr. Chairman, Sir, the new economic policy
of theGovernment consists of devaluation of
rupee, concessionsforexport and newcapital
oriented industrialisation. A confrontation has
been going on tor long between the cultures
of industrial producers and agricultural pro
ducers in this country. But this Government
has brought both of them on a decisive point
I am raising this point, because this Govern- '
men! has given a clarion cat to adopt the
industrial culture and that is why I am saying
that the policies of this Government are anti
farmer, anti-farm labourer and anti villages
For the last 40 years, the Congress Govern
ment has been making internal preparations
to put the rural culture to an end. The previ
ous Congress Government was not able to
declare it formally but the preaent Govern
menthasdone so. Mr. Chairmen.Sir, I havs
drawn your Mention to this point because

through you, I would like to tell the Govern
ment that if we give serious thought to the
prevaing circumstances, wo are getting
prepared mentally lor a large scale war Ik#
tat of matatihanta In our society which is
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not visible today. Sir, when there is blood
shed on earth, then there is strong outry.
Ours has been an agriculture-oriented coun
try and it is so today also but 80 percent
people of this country, who depend on agri
culture, do not get a balanced and whole
some diet. This isthe reason why they do not
keep good health. It is not visible. They have
no resentiment. Today they need develop
resentment in them. Mr. Chairman, Sir, that
is why I have submitted that there is going to
be a strong outcry in the country. Today,
there is Patna-Bandh in Bihar in protest
against the dual policy followed by the Gov
ernment regarding fertilizer prices. Ithink the
entire country is going to witness a rebellion
because the farmers will rise against their
exploitation due to this dual policy. That is
why, I have said that mahabharta like situ
ation has arsen, i.e., rural India versus urban
India. This Government has already made a
beginning of this war with its attitude and
policies. I also know that all the capitalist
forces of the world are helping the Govern
ment through the World Bank and the Gov
ernment has taken this step on the advice of
the World Bank and the International Mone
tary Fund. By giving a ban of 7 billbn dollars,
these forces want to prove that they can
uproot the traditional rural culture of our
country once and for all.

The Government of India has made this
announcement by taking ban from those
capitalist forces. But the other side of the
Mahabharata is also there. 75 to 80 per cent
populatbn of this country lives in villages.
They are poverty-stricken and are forced to
lead a hapless life. They have not organisatbn and that is why, they are still unable to
fight. This war of Mahabharata is going to
take place between the capitalists, who have
been given concessbns to earn more prof
its, and the common man who has to earn his
two square meals. Today a war is going on
between both the sides. The ruling party is
assured of its victory. But I would like to say
thatthough all the internal and outside forces
are certainly helping them, the deprived
category of farmer will not be a mute specta
tor for bng. One day or the other they will
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also lift arms as Arjun lifted his Gandiv in
Mahabharata and this work has already
begun in Bihar. Soon, it will spread to other
states also. A war is going totake place in the
entire country against the anti-farmer policy
of the Government. The time will teH who is
going to win this war the farmers, the villages
and 75 per cent of population living in them
or the World Bank, the ban giving capitalist
forces and the IMF.
Mr. Chairman, Sir, I would like to submit
here as to how the farmer is being exploited
today becauseof agriculturebeing neglected.
Agriculture has been neglected in the matter
of bank credit. NABARD is the only agency
to advance loans and credit facilities to farm
ers whereas there are a number of large
investment organisatbns like IDBI, ICICI,
IFCI to advance bans to industries and
industrialists. In 1987-88 NABARD gave only
aterm-ban and bng-term ban of Rs. 14,468
crore. As per the natbnal accounts statistics
of that very year, the capital formation in
agriculture was only of Rs.8000 crore. It
gives two conclusbns - the first is that the
capital investment in the agriculture sector
was quite inadequate. It is clear from the
statistics of the NABARD that out of money
fixed for agrbulture a sum of rupees ten
thousand crore 4vent presumably into the
non-agricuitura! sector and in 1988, the
capital formatbn was only of Rs. 800 crore
and in 1989-90 it was zero. Secondly, the
Government has hitthefarmerby giving very
bw procurement prices for his produce. I
think a number of hon. Members of this
House represent the farmer class and there
fore, they are aware of the prices for which
farmers sell their produce to the middlemen.
There is a wide gap between the prices ofthe
produce sold to the village mandi or middle
men by farmers and the prices of factory
goods. Dr. Lohia had once said that there
should not be a gap of more than one and
half of the total cost of production between
the prices of agricultural produce and factory
goods. But today the goods produced in
factory which the farmers use cost ten times
more. This gap in prices amounts to expbitatbn ofthefarmers. The procurementprices
of the produce of the farmers is very low.
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districts of northam Bihar. One is Madhubani, from where I come, other is Darbhanga
and it is also produced in Saharsa district. It
is a fatless ideal food and that is why I
request the hon. Minister to pay attention
towards its food processing. As I had said
earlier, land reforms cannot take place and
land related problems cannot be solved
unlesssome basic/fundamental changes are
made. According to the Congress policy,
tiller shall be the owner of the land. Unless
this istranslated from they into practice, land
reforms won't take place. Therefore, funda
mental changes are very much essential for
land reforms.
Now, I would like to draw the attention of
the House, towards certain issues involving
the State of Bihar. There is a proposal to
open'four Agricultural Science Centres in
Bihar while in Haryana, already sixteen such
centres have been opened and four more
are on the cards. Thus, Haryana is going to
have 20 centres, while Bihar will have to
remain contented with seven. This anomoty
needs to be looked into. A proposal to open
Agricultural Science Centres at seven places
viz-Barh. Harriot. Chhopra. Dumrao, Jumai,
Khudavasanpur, Chiyangi and Palamau has
been pending before the Union Government
tor a long time. The Government, it seems,,
has no intention to accept the proposal.
Therefore, I request the hon. Minister of
Agriculture to accept the proposal sent by
the Bihar Government, after a through sur
vey. This should be done without delay.
Kei^>ing in mind the situation in Bihar. I
would also Kke to say a few words, with
regard to the ‘Char-land’ in north Bihar.About
20 lakh hectares of land is affected by water
logging and this indudes Madhubani,
Saharsa, Darbhanga, Choppra, VashaJi,
Muzaffarpur, Samastipur and Champaran
districts. About two lakh hectares of land is
aRected by water-logging in each of these
*- a_
0NPI m C s9p #

1&12 hra.
{RAO RAM SINGH in tha Chak)
By*Char land’ we mean,, water-logged land.
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In these areas, the farmers don’t get any
grain at all. Unfortunately, no special agricul
turaltechnology has been developed to solve
this problem and save the land from water
logging. I request both the hon. Minister of
Agriculture and the Government of India to
develop a special agricultural technology by
which water logged land can be made ar
able. There is one area where about four
lakh hectares of land is water logged and
similarly in the Tal-Mal area at Mohkama,
large areas of land remains water-logged.
Apart frm this, I would also like to mention
here that South Bihar is undergoing a seri
ous drought condition. I request the hon.
Minister to pay attention towards this area as
well.
Now, I would like to give some sugges
tions. I request the hon. Minister to seriously
ponder over the issue, before replying to the
debate (Interruptions) I feel that the Govern
ment should accept these suggestions. Ifthe
Government has the courage then let it
declare that ownership of the land would go
to the tiller it If the Government brings for
ward a legislation in this regard, we are all
prepared to support I am confident that the
entire House would whole-heartedly endorse
any pro-poor, profarmer legislation, brought
forward by the Government. The hem. Minis
ter should introduce a land Utilisation Bill,
under which ifthe tiller whether he be a small
farmer, or a crop sharer, pays an amount to
equal to ten times, the amount of land reve
nue, then the ownership of the land should
belong to him. The tiller can be saved from
exploitation by Feudal landlords, only if he is
given ownership of the land. There is no
other option. My other suggestion is that
land revenue should not be levied on those
farmers, who don,t get any profit from culti
vation due to problems Kke, floods, hailstormes, drought, water shortage etc. At no
cost should land revenue be imposed on
these lands which are affected every year by
floods, drought etc. (Interruptions) The
Government should pass the necessary
legislation in this regard, keeping in mind the
miserable condition of our farmers.
Land revenue should be levied on only
those farmers, who own more than 6.5 acres
of land (Interruptions)
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Mr. Chairman, Sir, I have suggested
this because (Interruptions) f a r m e r s are the
only people who succeed in fulfilling their
target. (Interruptions) Now, if you look at the
Engineers involved in the Rural development work, you will find that they build three
kilometres of Road and take money for Five
kilometres, but if the farmer owning fiveacres of land doesn*t plough, doesnft make
arrangements for its irrigation, for fertilizer,
for pesticides, then he would be the loser. If
there is on group or community which can be
termed as the most honest in the country,
then it is the farmer. They break their backs
to make two ends meet. Therefore, it is my
humble submission that land revenue should
be imposed only on those, possessing more
than 6.5 acres of land. Moreover,, the Gov
ernment should introduce a one-window
system, under which the method of giving
loans by Government agencies, for develop
ment of cottage industries and for increasing
agricultural production, should be made
easier. This should be done on the lines as
the facilities are made available to entreprenurs and industrialists. The method of
lending should be made easy and conven
ient.
Mr. Chairman, Sir, the Government
should take a firm decision on providing
remunerative prices to the farmers espe
cially those who produce cash crops. Fifthly,
I would like to submit that agricultural pro
duce like potato, get rotten and unfortu
nately, there is no cold storage, even in one
block of Bihar. Although, a lot of money is
allotted for the purpose of building storages,
every year farmers have to suffer heavy
losses due to non-availability of such stor
age facilities. Therefore, cold storages should
be set up in ail the blocks. It would help the
farmer immensely in preserving his produce.
Sixthly, Government should set up camps in
all the sub-divisions to determine cases
regarding consolidation of land, transfer etc.
on a war-footing.
Mr. Chairman, Sir, I would also urge
upon the Government to take stringent ac
tion against land-grabbers. These people
grab land in the name of building Hanuman
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temple, Ram Janaki temple etc., (Interrup

tions)
If land distribution had taken place prop
erly, the condition of our farmer would not
have been so miserable, as it is today. Even
after forty years of independence, our farm
ers remain an under privileged lot. Had land
distribution taken place properly the lot of the
farmers would have been much better.
SHRI AVTAR SINGH BHADANA (Faridabad): What did you do during these eleven
months, when you were in power?
SHRI DEVENDRA PRASAD YADAV:
First, you look into your own record of the
part forty years. Therefore, Mr. Chairman,
Sir. the Government should take a serious
note of this matter. They have 200 acres of
land in the name of Ram-Janaki temple.
Similarly, they have grabbed a large chunk
of land in the name of Hanuman temple. The
Government should take over this land and
distribute 15 acres per head among the
landless people. Similarly, the Government
should strictly implement land reforms laws
and take over surplus land from big landlords
and distribute it among the landless. Only
then can some radical, some fundamental
change take place. Therefore, Government
should spare no efforts to implement land
reforms laws, and seise land from land grab
bers.
SHRI AVTAR SINGH BHADANA: Why
are the land reform laws not being imple
mented in Bihar.
SHRI DEVENDRA PRASAD YADAV:
In Bihar, land reforms are being implemented.

(Interruptions)
Mr. Chairman, Sir, lastly, I would tike to
say a few words regarding floods. Sir, the
states of Bihar, West Bengal, Orissa, Assam
and Western U.P. are regularly affected by
floods. This is a question involving agricul
ture and every year crops in lakhs of hec
tares of land, are destroyed by these floods.
Some rivers emerging from Nepal are play-
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ing havoc in north Btiar and other areas.
Today,about four core people of Bihar are
affected by these floods. Silt in the rivers
emerging from Nepal likeKosi, Kamla Balan,
Gandak. Advara Samooh, Bagmati,
Bhootohbaian etc. are cheating a lot of prob
lems in North Bihar. The Government should
hold high level talcs with the Nepalese au
thorities in this regard and Multi-purpose
dams should be built in the catchmen areas
of Nepal High-level dams should be con
structed. This would not only prove helpful in
checking the recurring floods, but also help
in producing the much-needed electricity.
Today, the country produces about 65,000
Megawatts of electricity and if few more
dams are constructed over Kosi. Kamlabaian, Bagmati, Advasa Samooh, rivers in
India and in Sisapani and Noonthar barah
regions in Nepal, the total output of hydro
electric energy would be30,000 Megawatts.
This hydro electric power would not only be
cheaper but also help the farmers to set up
cottage industries, which in turn would elimi
nate rural unemployment and poverty Un
employment is largely responsible for
poverty.Thus, construction oi high leveldams
in northern Bftar would not only prove help
ful in generating hydro-electricity, and flood
control, but also save crores of rupees spent
annually in flood fighting operations and
relief and rehabilitation works. Some people
have got habituated to this annual affair of
providing rebel etc., and the genuinely af
fected people, the poor and the exploited do
not benefit in any manner from these opera
tions. Therefore, the Government should
immadltely withhold money allocated to
these operations and also discontinue the
on-going operations. I instead, it should wtHtoathis money to set-up multipurpose proj
ects and find permanent solutionto the flood
problem.
Mr. Chairman. Sir, about 12 lakh agricuMural labourers from northern Bihar have
■ d m a d to other daces. Simiartv. about
few W * labourers have migrated from
— am U P . TMs trend should be checked
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agriculture more attractive. This calls for the
construction of high level dams. With these
words, I conclude.
SHRI KRISHAN D U TT SULTANPURI
(Shimla): Hon. Mr. Chairman, Sir, first of aH
I would Ike to felicitate the hon. Minister of
Agriculture and his officials, for they are in
some or the their way related to Agriculture.
Now, I would Iike to say something with
regard to my stale. I come from Himachal
Pradesh,which is a mountainous region and
apple and potato are its Chief produce. Liter
ally no development work is taking place in
its far-flung areas. What’s more.we do not
even get the support price fixed for apples
because the State Government is not paying
any attention towards it.
When the Congress Party was in power
in the state, it used to pay Rs. 2.75 (per kHo)
as support price to the farmers, without re
ceiving any assistance whatsoever from the
Central Government. The B.J.P. which is at
present holding the reins at powers, had
promised at the time of elections that they
would give a support price of about seven
rupees. They even took Mr. I.K. Gujral from
Delhi, for their election campaign and he
canvassed forthe B.J.P. throughout the State
and gave similar assurances. If you have
any doubts in this regard, you can listen to
these speeches, inthe tapes, that I have with
me. They had made fall promises about
uplifting the farmers.
The opposition always accuses the
Congress Party of giving a raw deal to the
farmers, but I feel that they are not aware of
what they are saying. The farmers of Hima
chal Pradesh are a hard working lot If you
took at the work done by farmers in the
mountainous regions, throughout the coun
try, whether it be Nagaland, Mizoram SMdm
or U.P., you wiR find that the faim in of
Himachal Pradesh have done the MMtfknum
plantation. This has checked soil erosion
and the economic condition of theppople
have improved. AD people aooapt'C Bui I
would Nee to know the outoome. They haws
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agitation was launched in Himachal Pradesh
on a large scale with regard to procurement
price of apple. They demanded the same
procurement priceof applethat was given by
the previous Government In my constitu
ency Simla, three boys named Govind
Thakur, Hira Singh Thakur and Tara Chand
were done to death. Their only fault was that
they had raised the issue that the farmers
should be given remunerative price. Today,
they are saying that Congress had done
nothing for them.
The population of our country is 85
crores. Presently we are not importing
foodgiatns. Its credit goes to the Congress
Government. Congress ruled the country for
forty year and has made the country self
reliant in foodgrains. They are saying that
nothing has been done. New varieties of
seeds are being introduced and researches
are for the being carried out benefit of farmers. The best scientists are there to guide
them. Every person Poses to be a great
scientist and finds faults with everything.
The suggestions which we make regarding
development of our area (Interruptions).
SHRI SURYA NARAYAN YADAV
(Saharasa): Just now he had said that their
Government has brought a revolution in the
field of agriculture. But, their Government
have not yet formulated any agricultural
poKcy.
(Interruptions)
M R CHARMAN: The is not a point of
order.
IE n * m
Please do not interrupt, the speech.
Otherwise, you wMI be wasting lot of time of
the House.
[Translation]
SHRI KRISHAN D U TT SULTANPURI:
Did you formulate agricultural pofcy during
11 months of your rule? You took persons
too* tasre awd fwre and made a person
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Prime Minister.
C .P .i, C.P.L(M) was
combined and National Front was
formed.The National Front Govt ruined the
country and gave ten thousand rupees as
loan to those who had helped the Go*.
(Interruptions) In some cases they even
waived of loans to the tune of ten thousand
rupees. Have you overdone anything forthe
poor and the Harijans and Adivasis..........

SHRI SURYA NARAYAN YADAV: Yes.
we did something for the farmers but not lor
Tatas and Oabnias
[Interruption^)
SHRI KRISHAN D U TT SULTANPURI:
Please listen to me and let it go in record
(Interruptions)
lEngBsh|

MR. CHAIRMAN: Please do not inter
rupt ShriSuKanpuri,kindlyaddrasstheChair.
[Translation^
SHRI KRISHAN D U TT SULTANPURI: I
Mould liketo say that they have revolutionary
thinking and wish to take the country for
ward. We want to take it to the 21st century
but they want to lead ft to the heaven..........
[intemiptions] An hon. Member hasjust said
thatthe Congress Government is in minority.
Why al of you sitting in the opposition do not
form majority Government? You am not
wifing to take the country forward. Ten to
twelve parties are sitting in a vehicle. Each
party wants to go in a different direction.
Some want to go Bengal and some whereeise. They aretaking aboutthefarmersbut
they do not know the facifities that are to he
given to the farmers. There is nothing rele
vant in whatever has been said on this sub
ject Instead of talcing about the methods to
be adopted to increase the production they
have only criticised each other. fJnfemptibnsj They are not aware of the sacrifices
medebyNehr* lnd*#and R«pvp. Tlwydo
nothaweany poicy(Mamfrttona) Bypcesnhteg the aaraeof God Ram Shri M w w l li—
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become the leader of the opposition.
MR. CHAIRMAN: You speak on the
Demands of Agriculture.
[Engfch]
Hon.Members, please do not interrupt..
When I am on my feet, I request you to sit
down.
[Translation]
I urge the hon. members that their re*
spective whips have all names on the list.
They need not take the trouble of coming
nearthe Chair. They can ask their Chief whip
about their names. How long will the Chair
go on telling about their names in the list?
Chief whips have prepared the list. Members
should contact their respectivewhipsto know
whether he has put their name or not in the
fist, if Hon. members continue coming to the
chair it would cause obstruction in the func
tioning of the House. As such, with folded
hands, I request the members to enquire
stout their turn from their respective whips.
Iwit! strictlyfollowthe list. Incase any Member
has to take a flight, I can call his name first
otherwise f shall strictly follow the list.
SHRI KRISHAN DUTT SULTANPURI: I
would Ike to point out that the rains in Hima
chal Pradesh cause soil erosion. Fertile soil
is carried to the plains through rivers. I would
urge the Govt, to pay attention to the prob
lem of soil erosion in Himachal Pradesh and
step up efforts to check the same. The flow
of the rivers in our area is increasing rapidly
and attention should be paid to that aspect
also. Some irrigation schemes should be
formulated. On account of t thearea under
irrigation in hilly regions have decreased. I
urge that initiative to formulate lift irrigation
scheme should be taken. The norms set by
us do not caters to the present needs. You
have decided to take only more than 2 thou*
sand hectares areaof land underthe scheme.
As I had said earfier that the State Govern
ment Is very weak. Hdoes not work but gives
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only false assurances. Lite the Ministers in
the Centre, they also give false assurance
that they are on the job and it will be done
soon. In this way a span of five years passes
and nothing concrete comes out of it. As
such provision of funds should be made so
that the farmers living in the hilly regions are
benefited by the lift irrigation project. Tanks
should be constructed to store rain water
during monsoon so that this water can be
utilized for irrigation purposes.
Along with this, I would also like to state
that the Public Works Department does not
give any compensation to the land owners
from whom land is acquired to construct
roads.The result is the farmers have to wait
for 10 to 20 years for getting compensation.
But the farmer does not get any compensa
tion from the Government. The Government
should follow a time bound scheme to give
the compensation to the farmers. Ifthe State
Govt, does not pay the amount within the
stipulated period the Government should
seek report in this regard from the State
Government as to why compensation has
not been paid for the land acquired tor con
structing roads. I want that compensation
should be given to them. In case there is pan
city of fund with State Government, it should
be provided sources.
The cash crops which strengthen our
economic situation are bungled by the mid
dlemen when brought to the markets. When
produce is brought to Azadpur market it is
entered in a register and its prices are as*
sessed and fixed and the same people who
fix the prices buy the produce. They also
maintain a charity fund. Out of this fund they
send messages to the farmers that their
produce has been sold at such and such
rate. The Minister of Agriculture is present
here. We seek protection from him. He should
protect the larmers from the midle men so
that they are not exploited. Besides a point
was raised with great force about the sale
and purchase of farmers' land. Land worth
crores of rupees is purchased from farmer at
throw away prices in Haryana, Delhi Hima
chal Pradesh. No MtSA of D.T.R. is imposed
on them. Cases should be filed against those
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who manage to purchase lands of the farm
ers at very tow rates. They should be prose
cuted under the same law which applies to
the hoarders.They are exploiting the farm
ers. As such I request that the land belonging
to the farmers should be protected and they
should also be safeguarded against exploi
tation because ifthey do not have land they
would be totally ruined. If there is no law
already then a special law should be enacted
to protect the farmers against exploitation.
Mr. Chairman Sir, so far as question of
loans is concerned, whose loans have been
waived? Loans of those persons have been
waived off who neither pay back to the shop
keepers nor to the villagers from whom they
take loan. The scheme was excellent but
under the scheme who have been benefi
ted. If at all, you were to extend benefit, it
should have been given to all those who
were facing economic crisis. The people
engaged in agriculture are facing problem.
They are not given loans either by coopera
tives or banks of M.C.L. In the august House
we assert that we have worked for the cause
of the farmers and benefited them but the
fact remains that nothing has been done for
the farmers. I would like to tell all hon.
Members present here that the farmers have
not been benefited at all and this has caused
tremendous toss to the nation which is very
difficult to tackle.
MR. CHAIRMAN: Sultanpuriji, kindly
wind up.
SHRI KRISHAN DUTT SULTANPURI:
Apart from this when Devi Lai ji was the
Deputy Prime Minister, it was said that 50
per cent of the budget has been earmarked
for the farmers. At that time also I was a
Member but how much was spent for the
farmers and the poor? All this fund should
have been spent for the benefit of the farm
ers and in fact it should be raised even to 60
percent. We have been ignoring the farmers
even till date. This amount should be spent
to uplift the farmers. Today, the farmers are
awakened and they are aware that they are
not getting the remunerative price of their
produce. It was said in this House that it will
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benefit the small farmers but it is not so. Only
the big farmers whose sons are holding
presetigious posts Ike LA.S. will get the
benefit and the landless labourers neither
have the land nor their children on high
posts. As such, I want that land reforms
should be undertaken, the landless should
be given land and the entire surplus land
should be distributed among landless la
bourers so that the poor farmers are bene
fited. Many of the land belonging to the
members went to the tillers because such
was the law and they ultimately became the
owners of that land. In this way both the
members and farmers became prosperous.
In Himachal Pradesh the land reform has
been done very well and as such in this state
everyone became owner of the land. Shrimati Indira Gandhi distributed 5-10 bighas of
landintheentirecountry. Itwas a time bound
programme. But in many states the poor did
not get their share of land. I would like to
make a request through you to make provi
sions to help them get loans. The Centre
should find out from the State Government
asto how many people have been given land
by the state Governments and how many of
them refused actual possession. We should
pay attention to give land to the poor.
Mr. Chairman, Sir, yesterday I was told
by a person that you do not look after the
interest of the farmers. You spent most of
your time in Delhi. You are a very old Mem
ber. I would like to ted you that I am a farmer,
a Harijan and a very poor person. I always
try to highlight the problems of the villagers.
I have been elected as a member of this
House through their support When they
bring their hardships before me I raise I
before the House. I wantto ask you as to why
you favour certain people. We all share the
some rights as Members of this House. We
cannot gain anything by hurling abuses at
each other. I strongly oppose the policy of
opposition. The sole objective of their policy
is to bring bad name to Congress. But this
will not bring bad name to Congress. On
account of our efforts the tanners are pro
gressing today.
MR. CHAKMAN: Sultanpur|i kind*
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wind up. You have alreadytaken 25 minutes.
SHRI KRISHAN D U TT SULTANPURI: I
want to point out that Congress is the only
party which can keepthe country united. We
have seen the other parties. How can they
benefit the farmers? They do not know how
to lead the nation. They do not have any
ideas to Keep the country united. I would
request you to support Congress to keep the
nation united. The country has node much
progress under the guidance of Indiraji and
Rajivji and it wifi progress further under the
guidance of our present Prime Mnister. I
hope that you wil support us and incase you
decline to do so you wit findthatthe so called
minority Congress Governmentwfll keep the
country united and work for the cause of
farmers. All other parties wiHfail. I oppose aU
thecriticisonof Congress Government made
by the other parties and conclude.
SHRI GUMAN MAL LODHA (Pali):
Honourable Chairman, Sir, it is a matter of
great pleasure that the honourable minister
of Agricultural has decided this time to give
new dimensions to our agriculture because
India is an agricultural country and its entire
national economy, entire life, our society and
culture are based on agriculture. But, in fact,
the way the budget has been presented is
very distressing. If anyone is a victim of it, i
any one is attacked by it, if any one is
stabbed inthe back, ifany body’s agricultural
potential has been eroded on account of it, I
am sorry to state that it is none else than tfte
Indian farmer. The Fmanoe Minister's deci
sion to withdraw the subsidy on fertilizer
underthe newfertixer policy has brokenthe
back of the farmer.
Hon*bte Chairman, Sir this time, the
Government of India has made a provision,
of Rs. 5 o w e only tor providing subsidy on
tertifaer to the fanners in Rajasthan. II is
proposed to provide uriiorm assistance to
farmers whether they belong to Haryana or
Punjab or Rajasthan where they possess 10
to 20 acres of unirrigated land. 1would Ike
die Agriculture Minister to review Ms deci
sion. The meagre amount of Rs£ crorai"
alocatod to Rajasthan outof Rs. 460crores
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of subsidy to help the marginal or poorfarm
ers istoo littlekeeping in view, the backward
ness and lack of irrigation facilities in the
State where the farmers always look to
wards the Rain God for their crops. There is
drought for two years in every black of three
years and there is rain only in one year. Only
one crop is sown there and that too depends
upon the rain. If the crfteria of providing
subsidy to the farmers remans the same as
it is in the case of the farmers of Haryana and
Punjab, it would be unjust, inappropriate and
a great set backtothem; especially when the
Agriculture Minister himself hails from Ra
jasthan. He is very much familiar with the
land, the problems and the desert of Rajast
han. I would like to request him to review his
decision and to allocate at least Rs. 50
crores instead of Rs. 5 crores to Rajasthan
for fertilizers subsidy and make an immedi
ate announcement to this effect.
MR. CHAIRMAN: Do you mean to say
that the share of Haryana and Rajasthan
may be reduced so as to increase the share
of Rajasthan.
SHRI GUMAN MAL LODHA: No there
is no need to reduce the share of Haryana
and Punjab. We do not talk of reducing
anyone's share. These States must be given
their due share.But the criteria should not be
the same for the irrigated land and the unir
rigated land where no facility of irrigation
exists and only one crop grows in a year. We
have formulated a definition tor marginal as
wel as poor farmer, we need to bring a
change in this definition. We cannot bracket
our Nathu Ram and Ram Niwas with Devi Lai
and Bansi Lai. In Haryana it is a battle among
Lais lice Devi Lai, Bansi Lai and Bhajan LaL
THE MINISTER FOR AGRICULTURAL
(SHRI BALRAM JAKHAR): They are al men
of the masses.
•(Jn fm p tb ru )
SHRI GUMAN LAL LODHA: They are
a l power energy. Haryana has already
developed a lot, and now ft is very much
pfeHNMOue and we are proud al ttwt We do
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not want its share to be reduced.
Mr. Chairman, Sir, the next thing I want
to discuss is a bout cultivation. As an honour
able member from Himachal Pradesh has
already said that unless a marginal or lan
dless farmer is provided land, unless the
land reform laws are implemented intoto.the
Indian peasantry cannot prosper. Sir, the
'Zamindari’ System has been abolishedfrom
our country long back, either in 1955 or
1950, but the situation is still the same and
the landless farmers running into lakhs are
starving.
Mr. Chairman, when I was the Chief
Justice, I came across a case in which a
farmer had to strangulate his wife to death in
the face of starvation as he could not provide
even two square meals for ten days continu
ously. The wife asked the husband to kilt her
so that she was no more there to see both of
them dying of starvation. The husband stated
in the court that wherever he went he did not
get any job, any food or any alms. So he
killed his wife. Special provisions will have to
be made for such a desert area where alms
is not available to farmers.
The condition of our agriculture is very
miserable. While making his budget speech
in the House, the hon. Minister of Finance
said that our economy was shattered due to
waiving off loans. I was distressed to hear it.
I was distressed because before stating this
he did not bother to go through the Congress
mainfesto for Rayasthan in which they had
made an open offer to waive bans up to Rs.
15,000 in place of other party's offerto waive
loans of Rs. 10,000. Due to all this our
economy suffered many set-backs in last 40
years, our balance of payment deteriorated,
our foreign exchange reserve went on ex
hausting. For all this, we had to sell our gold
and the country turned insolvent. Thereafter
, the entire burden was put on the farmers
alleging that the country has been ruined
due to waiver of loans. It is indeed a serious
matter. On the one hand, we grant crores of
rupees to big capitalists IfceTatas and Birlas
in the name of sick industries and on the
other huge scandals take place in national
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ised banks. Recently, a scandaltookplace in
the Punjab National Bank. The scandal that
took place in the Bank of Baroda was
brought before the House. In this way the
Government of India had to suffer losses to
the extent of crores of rupees in every trans
action, but on question of waiving of a smafl
amount of Rs. 10,000 for farmers, our hon.
Minister of Finance was not agreeable. I am
greatly disbessed to learn JL

ateo

Our country is primarily an agricultural
country where industrial policy is liberafised,
and the industries are given opportunities to
squander huge sums of money.
In our country what happens is that
every industrialist diverts the funds meant
for the development of his industry to other
purposes, exploits the labourers and the
consumers as wed and thereafter declares
the industry as sick. Thereafter, he transfers
the industry to Government and the Govern
ment in its turn invests crores of rupees to
revive all those sick industries. There are
lakhs of such industries in the countries. But
when the question of waiving loans lor a
meagre sum of Rs. 10,000 for the farmers
camp up, the hon. Minister of Finance ex
pressed great concern for it. I feel that, there
is a need to think over it deeply. I would See
to express my thanks to the Chief Ministers
of Haryana and Rajasthan who launched the
ban waiver scheme in respect ofthefarmers
and wrote-off bans as per normsfixed by the
Central Government. This scheme bene
fited the poorest of the poor who were poor
to the core and who had no property worth
the name except their family farmers. The
ban waiver scheme was introduced wfch a
view to combating drought and this scheme
was highly beneficial to drought victims who
had suffered for years and were reduced to
skeletons. Everybody win feel pity to see
their cftnditbn. Their condition can be de
scribed in foNowing words:
"Unchi dhoti, adhkhule paon, kandhe
per gaz bhar ka tukra,
Sir per pagadi, kar mein takdi, tan ka
kapda chithda-chithda.
Khane ko muthi bhar d m , thukrata
mal-khajanon ko
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Apni dhoon mein almaston sa hansta
jag kei deewanon ko.
Dhee-dheee karta puhchhein marod,
baiion ki chalta sawdhan
Uske swar mein chhip ker chup see
hans padti hai srijani ajaan.
Khai-khadde, nad-nalon kei, sukhetalon
ke beech-beech
Peechhe chalta, age barhta, dheethe
baiion ko kheench-kheench.
Apne kheton mein ata hai kandhe per
hal ka bhar liye
Abhilasha ka unmad liye, jag ki asha ka
pyar liye.
Kheton ki dhool bawandar wan, swagat
kame ko aati hai
Choo ker ooske pad-padmon ko, phir
keton mein bichh jaati hai.
Dharti ka antar chir-chir, pug-pug per
beekhra beej-beej
Sardi-Garmi barsaton mein apne
Shramkan se seench-seench
Jag ki aasha ka chitrakar hariyale chitra
banata hai
Hitte poudhon kei saath-saath llska
manas lehrata hai.
In hariyale chitron se woh jag ke prishthon ko rangta hai
Per apnee rangne prishthabhoomi ko
nahin shesh kooch banta hai
Maya ke pyasejamindar, bhuikhe baniye
sab chheen chheen.
Kutton sei thookra dete hain, kaudikaudi ko been been.
Apna sarvaswa lootakar jab apni kutiya
main aata hai
Nanhei baochonk ko mrakh-nirakh, dng
mein aansu bhar lata hai
Jo kuchh rookha mla-khata. do-do An
ka langhan karta
Apne tanah mein ganthein de-de, pashu-bachhon ka palan karata.'
Mr. Chairman, Sir the farmer goes to his
field underheat and cold, whenthe urbanites
make enjoyment in their airconditioned
looms. The urbanites start clamouring for
stsdricily when electricity goes off tor even
fcw minutes. But the farmer works in his field
under extreme heal and produces
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foodgrains. I would like to say a few words in
the honour of that son of the soil who pro
vides a us food to eat.
"Jo jag ko ann pradan kare, jag usko
hee thookrata hai
Uskee haddi ko noch-noch, jag vaibhavbhawan banata hai
Who chatanon mein mastak rakhta, jag
thukrakar itrata hai
Uske chhithron mein aag laga, jag
hansta hai muskarata hai
Jag ke joothan ke thal bhare chhitra ker
pheink diye jate
Roti khatir riv-riv kar uske hain bacche
mar jate.
Uskee tootee khatiya, bartan, kutiya,
chhappar beche jaate
Kaudi-kaudi sood are, antadian sei
kheenche jaate.
Doorbal tan khali hath chala, peeda
posse milnei aatee
Sardi-garmi mein mazdoori thoda sa
saath nibha jaatee.
Phir wohi ghatayen sawan kee ghanghor garajti gheer aatee
Jag kaa sara apman bhool ooskee
aasha feer balkhatee.
Lahara kar jag ki khushian phir uski
pakon men chhip jaati,
Uske adhron par wohi hansi. phir wahi
bhavna bas jaati,
Majboori detee gala ghont, nirdhanatanagin das jaati,
Bhavi Jeevan ki asphaltaon, kunthaon
men kas jaati.
Bhari man hathon se thame dharti ka
beta chal parta,
Dag-dag bharta. rukata, chalata, girta,
uthta.aage barhta.
Maati se itna pyar use, maati ke bina no
rah paata
Ab maati me mil. phir na kabhi torega
maati se naata."
(Poverty-stricken farmer, toilingthrough
out life, does not lose heart, always marches
ahead, loves the Mother Earth, lives lor it
and (Has for it.) Such is the poor farmer of
Rajasthan for whom I appeal to the Hon.
Minister of Agriculture for sympathy, mercy
and sensibility.
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MR. CHAIRMAN: Guman Mai Lodhajee,
your time is going to be over. Please con
clude now.
SHRI GUMAN MAL LODHA: Mr. Chair
man, Sir, you have warned metoconclude—
but if I continue to narrate the pathetic con
dition of farmers, my anguish would be
stronger. Through you, I would tike to draw
the attentionofthe Hon. Ministerto a specific
point. I cannot go in detail for the time is
short. Hon. Minister of Agriculture knows it
fully well that animal husbandry and agricul
ture go together. Both the works go together
not only in my area but also in the whole of
India. Agricultureabngwith animal husbandry
provides the means of livelihood to millions
of people in the country. I would like that
animals be saved by all possible means. Mr.
Chairman, Sir, I have gone through a newsitem the day before yesterday that a very
large slaughter-lonse, named, Al Kabir is
being constructed in Hyderabad where one
lakh eighty thousand buffaloes would be
slaughtered every year. Its job would be to
run the trade of bee finstead of buffaloes in
connivance with Middle East and Germany
only for making profit.
16.00 hrs.
I would to like urge the hon. Minister to pay
his specific attention to the issue. I had talcs
with the former Minister of Agriculture who
told me that India is the richest country in the
cattle-wealth. In 1951, our cattle wealth was
430where as today in 1991 it is only202, and
in 2011 it would be only 2 0 .1would like to
give comparative statistics of the world.
India has 271 of cattle wealth against the
population of one thousand, in Argentina it is
2089, in Australia 1365, in Columbia 917 and
in Brazil 718. Similarly, There are 118 goats
against one thousand in India while in a
country like Somalia it is 3264. Government
may compare these figures. We have only
62 sheep against population of one thou
sand while it is23,528 in New-Zealand, 7878
in Uruguay, 7671 in Austria, 1083 in Argen
tina and 1222 in Africa. Ifour cattle wealth go
on declining and slaughter-houses growing,
the time is not afar when humans alone
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would be left here and al the animals would
be extinct Thai situation w* arise because
humans are be having fee animals. I am not
talking merely of oows but of al the animals.
There are 2800 mechanised slaughter
houses working in the country. There is a
slaughter-house in the Bombay loo. I have
been to the place where 40 thousand ani
mals are slaughtered there which are quie
healthy and milch. Even the oxen, which can
be utilized in fields, are got branded as sick
by giving a petty amount of Rs. 10. The leg of
some animal is broken and is slaughtered in
the name of its being sick. Why is al this
done? 59,508 tonnes of meal was exported
in 1981. Today, Indian cows and oxen are
butchered in slaughter-houses just to mint
money. We should do something to save
animals not only out of mercy butforthe sake
of agriculture, for everyone knows it wel that
ours is an agriculture oriented nation and
cows and oxen are the backbone of the
nation.
I would like to request the Hon. Minister
to ban the construction of Al Kabir, the big
gest slaughter-house, where machines have
been installed in 41 acres of land and 8 lakh
animals are to be killed every year. Previ
ously. when it was installed in Maharashtra,
there was an agitation in Bhiwandi in which
five persons were killed and the slaughter
house was closed. Similarly, there was such
proposal in Karnataka also but when there
was an agitation, the proposed slaughter
house was closed. Our Prime Minister hails
from Andhra Pradesh. I appeal to him to take
step to ban the slaughter-house in al his
sensibility in the interest of our cattle-wealth
and agriculture.
MR. CHAIRMAN: Where is it being
constructed?

SHRI GUMAN MAL LODHA: Since its
head office is in Delhi, and agitation was
launched in Delhi. The slaughter-house is in
Hyderabad.
MR. CHAIRMAN: You have said that it
is being constructed in Andhra Pradesh.
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SHRI GUMAN MAL LODHA: It is tha
slaughter-housewhich is inAndhra Pradesh,
but Is headquarters is in Delhi. k is in Delhi
where a l sort fo unscrupulous aod corrupt
otacHo s a n indufcaed in «««> lor mkitina
money, inoroiore, i appsai 10 ine non. Mmicier of Agriculture, who has been described
byan hon. Memberfrom Himachalthat he is
a learned person and as I myself know that
heisascholar. to imposeaban on daughterhouse lor the protection of cow. for mercy to
allwing beings and in the interest of Agricul
ture and get il dosed.
TH E MMISTER OF STATE IN THE
MMISTRY O F RURAL DEVELOPMENT
(SHRIG. VENKAT SWAMY): Mr. Chairman.
Sir, I have received a representation in con
nection with Andhra Pradesh today itself. I
had no knowledge of it as yet. I live near it in
the city of Hyderabad. I have been told today
itselfthat it is to be started in Pattancheru. 30
k.m. away from Hyderabad, as I have been
informed today from the people of the place.
We shal look intothe matterand take appro
priate action.
SHRI GUMAN MAL LODHA: Many
many thanks to you.
SHRI ARVMD NETAM (Kanker): Mr.
Chairman. Sir, I riseto support the Demands
lor grants of the Ministry of Agriculture.
Alter independence i there is any field
in which we have made remaikablo achieve
ment tfiat is agricukure and lor this achieve
ment our farmers and agriculture Scientists
deserve congratulation. Tha country which
was hither to depending upon other oountfifli fpr ihrfootfflriiift
now
W “ fMWFWTMWff
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achieved self luffciency. It is a major
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taken keen interest in It and Purqab and
Haryana States can be placed under such
category. But as you know that topography
of the country is not uniform. I would Hce to
draw the attention of the hon. Minister of
AgriculturetowardAdivasi areas. Fortunately
or unfortunately.the technology which has
brought about a revolutionary change in
agricultural sphere in Punjab or Haryana is
being practised in a l parts of the country
without taking soil, rain or other factors into
consideration. There are two main Adivasi
areas, one is Eastern and the other is West
ern, There should be a separate agriculture
policy for the development of agriculture in
Adivasi areas with a different approach and
strategy in view of their topographical condi
tions.
Course cereals have an important place
in Adivasi areas but very littleeffort has been
madefor increasingtheirproduction. Though
the Ministry has mentioned about maize in
the report but much has to be done for the
development of other coares cereals tike
Kodon'. Therefore. I would request that a
separate poHcy should be formulated for the
development of coarse cereals in Adivasi
areas with adifferent approach and strategy.
Generally, Adivasis live in hMy and for
est areas where irrigation facilities have not
been provided. In Adivasi areas. smaHpools
and tanks can be the only source of irriga
tion. Therefore the Government should pre
pare a separate package programme for
these areas. Due to non-avwtabMy ol irriga
tion means, the avaiable water resources in
these areas cannot be properly utiKsad.
Therefore, I would say that a package pro
gramme for constructing pools and tanks
should be drawn to make optimum use of
available water. Mora emphasis should be
laid to tanks and Wt irrigation system be
causebigdamscannot be constructedthere.
Infte annual reportofthe lyKnistry more
importance has been given on the constructfOfi wtftn mrifefthtt ptffposs a prnvM on of
Rs. 200 crores has been made and A t
expenditure on M s head would be bomaby
tha Slates and f a centre on SOSO basis.
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Wells are not successful everywhere par
ticularly in Adivasi areas. Even then more
thrust is being given on digging of wells and
targets are being fixed. I know about my
constituency that a target of digging 200 to
250 wells has been fixed for each block..ln
this regard I would like to say that digging of
200 to 250 wells for a BDO is not possible
and funds share also misused. I think that in
this regard one area differs from the other.
Therefore, I would like to say that wells
should be dug in those areas where they are
successful and for other areas some other
arrangement should be made.
Livestock is the backbone of the rural
areas. In this connection I would like to say
that much more has to be done in this direc
tion. In the annual report of the Ministry there
is a reference to the veterinary hospitals
which were 14,700 in 1984-85 and now their
number has risen to 19,200 in 1990-91.
Similarlythe numberofprimary healthcentres
and mobile dispensaries which was 19,200
in 1984-85 has risen to 20,800 in 1990-91.
There is no doubt about the fact that the
numberofveterinary hospitals has increased
but the main problem is that medicines are
not available. My suggestion is that instead
of opening new Veterinary hospitals more
attention should be paid towards the availa
bility of medicines so that livestock could be
saved from diseases. More opening of vet
erinary hospitals will not serve any purpose.
Because these hospitals where they have
been opened are in pitiable conditions. Nei
ther doctors nor medicines are available
there. In this regard I would say that mobile
dispensaries would be much useful in Adi
vasi areas. Therefore, I would submit that
provisionfor such mobiledispensaries should
be made for Adivasi areas so that adivasi
people could avail of its benefit.
There arecertain animal diseases about
whichyou have also mentioned inthe annual
report. It has been statedthat vaccination for
the prevention of foot 4nd mouth diseases
we given to cattle. In 1989-90 61 lakhs
animals were given such vaccination which
has risen to 90 lakhs in 1990-91. But I think
k is also not enough and the Government
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should make arrangement for more such
vaccination so that cattle could be saved
from such fatal diseases. In the report, there
is also a mention about the problem of fod
der. The Government has opened seven
fodder centres i.e. in Jammu Kashmir, Har
yana, Rajasthan, Gujarat, Andhra Pradesh,
Tamilnadu and West Bengal. I think fodder
centres should be opened in all the states
and particularly in those areas which have
maximum forest covers and where the main
occupation of the people is rearing of cattle.
The number of fodder centres should be
increased so that fodder problem could be
solved. If the Government makes proper
arrangement of fodder tor milch cattle and
other cattle, milk production could also grow
up.
In the annual report it has been men
tioned that palm oil production would be
encouraged. A committee under the chair
manship of Shri K.L. Chadda, Deputy Direc
tor, Indian Institute of Agriculture Research
has beer, entrusted to promote palm 08
production in 5.75 lakhs hectares of land in
nine states. Palm oil is a most important item
after Soyabean towards which the Govern
ment should pay more attention but till now
only 9 two states i.e. Andhra Pradesh and
Karnataka have been adopted for it. There
fore, I would request that Madhya Pradesh
and particularly Bastar district should also
be included. Adivasi areas where forest are
available should be adopted for palm oil
production and that Mould prove to be vary
helpful in solving the problem of edtole 08 in
the years to come.
You have just mentioned about shifting
cultivation. In this regard I would like to say
thattheGovernment hasconcentrated mainly
on North-Eastern states. Though the Gov
ernment has made certain efforts in this
direction yet wholehearted efforts have not
yet been made. The efforts are not being
make to regulate shiftingcultivation. Forthis
purpose also Madhya Pradesh and Orissa
have been left Them are three districts in
Madhya Pradesh namely Manta, Bastar
and Sarguja which have not yet been sur
veyed for this purpose. S im M y, no such
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Sevak should be given proper training.

survey has been oonducted in my home
district, particularly in Ambujpai area. Where
people do shifting cultivation. People inthese
areas mainly depend on shitting cultivation
and no concrete efforts have been made to
check it. Therefore, I would like to say that a
separate programme should be drawn to
help Madhya Pradesh Government to regu
late shifting cultivation in Bastar district.

The last point, which I would like to
submit is regarding the Indira Awas Yojana.
I don’t know to which Ministry it is related. I
am saying it from my own experience that a
tot of houses have been constructed in the
tribal dominated area of my district. But in
many such areas, residents don't wantto live
in pukka houses. Therefore, the houses
constructed under the Indira Awas Yojana in
my district are unutilised. Therefore, some
changes should be made in this regard and
the State Government should be instructed
to review the position in view df the fact that
these houses are not being utilised. These
people should be provided land sites and
funds so that they can construct their houses
according to their need. Particularly, this
concession should be given in the tribal
areas, so that there is proper utilisation of
funds. Otherwise, under this scheme only
funds will be spent on the construction of
houses and there will be no utilisation erf
these houses and intheend, they wilfcrumbie
down. Therefore, some change should be
made in the working of Indira Awas Yojna.
Wherever this scheme has become unsuc
cessful, attention should be paid towards its
reasons and necessary changes should be
made. Efforts should be made to give new
direction to this yojana.

Mr. Chairman. Sir. through you, I would
like to draw the attention of the hon. Minister
of Agriculture towards the Agriculture Uni
versities in Madhya Pradesh. There are two
Agriculture Universities in Madhya Pradesh
one in Raipur and other in Jabalpur. I know
that agriculture university plays a very im
portant role in the research and develop
ment of agriculture in the State, but it is bad
luck that in our State Madhya Pradesh, there
is negligible contribution of the agriculture
university and a lot of stories of corrupt
practises in the university publish in the
newspapers. M is also true that today this
university has become an arena of politics. I
want that the Government should review the
roles of the agriculture universities m the
States and persuade these universities to
work in the proper direction. Regarding the
agriculture department in Madhya Pradesh,
it is very essential that lowest level employ
ees should be trained properly. Mr. Chair
man, Sir, Gram-Sevak is the lowest unit of
agriculture department. I do not think they
are provided proper training and orientation
course due to which, they we not able to
work properly in today's changed circum
stances. Those Gram-Sevaks. who were
appointed many years ago should be given
training and orientation according to the
present situation so that they can have infor
mation about new diseases in plants. Today,
ifwe askGram-Sevaks of our area about any
new disease, they only say that there is a
disease but they are unable to g i v e any
further information regarding the type or
remedy of the disease. In such situation, the
farmers had to depend on others, instead orf
Ihe department. Therefore, it is very neces
sary thatfte Extension Officer and the Gram-

With these words. I conclude.
SHRI
ASHOK
ANANDRAO
DESHMUKH (Parbhani): Mr. Chairman, Sir.
very little time has been allotted for discus
sion on the Demands for Grants of the Min
istry of Agriculture. More time should be
given for it. Ours is an agriculture based
country. Therefore, we should have an agricukure policy.
Mr. Chairman, Sir, ours is an agricul
tural country. 70 percent population of our
country depends on agriculture. Itis alsotrue
that true India lives in villages and villagers
are the backbone of this country. A lot of
schemes are made today for national devel
opment but it is not possible, until there are
schemes for agriculture also. The nation can
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never be prosperous, unless schemes are
chalked out by the Government to remove
the poverty of the farmers. It is useless totalk
about the prosperity of the country, without
Die prosperity of majority of the country who
live in villages.
Mr. Chairman, Sir, the villages of our
country had produced a lot of patriots, brave
men revolutionaries and great leaders. Today
also, most of the jawans guarding the coun
try come from rural areas and defence offi
cials are from urban areas. If the urban
people possess a lot of knowledge, the vil
lagers have a tot of feelings and emotions. If
a decision is taken without keeping in mind
the emotions of the villagers, it will harm the
interests of the country. The development of
nation is only possible with the improvement
of condition of villagers and improvement in
agricultural sector.
Mr. Chairman, Sir, the farmers are not
being benefited much by the present proc
ess of foodgrain production and by the
modern implements being used in farming.
Most of the factories manufacturing these
modern implements are situated in urban
areas. Manufacturing of these modern im
plements of agriculture has encouraged the
industry but it has also increased unemploy
ment in villages. Due to unemployment the
burden on land in terms of persons deployed
on italso increases. Where only 2 people are
needed 4 are employed on it. If small indus
trial units are set up in the villages, it will help
in lessening the burden on land. On one
hand, it will provide employment to the un
employed on the other hand the situation of
farmers will also improve. Gandhijfs phi
losophy regarding agriculture has been
abondened. The history of the last 40 years
is the proof as to how much work is being
done according to the views of the Gandhiji
regarding the development of villages. The
miserable situation of farmers will prove how
this Government. Which make tall claims of
following the philosophy of Gandhiji actually
follows him.
Mr. Chairman, Sir, foodgrains are the
basic necessity of life. It is ironical that the
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farmer who feeds the entire nation, is leading
a miserable life. Non-provision of facHitesto
the farmers is against the Gandhian Phiiosophy.
There are a number of policies in our
country as industrial policy, import-export
policy, credit policy and foreign policy, but is
there any policy for farmers? No attention
has been yet paid towards it. Whatever ef
forts had been made in the name of develop
ment, they have been done on paper only.
Therefore, it is necessary that an agriculture
policy should be chalked out for national
development.
The foodgrains production can be in
creased by utilising the water, fertilizer and
sun given by nature, in a well planned scheme
and it will improve the condition of farmers
also.
The foodgrain production can be in
creased by making schemes for construc
tion of ponds, dams on rivers and power
stations for generating solar energy. The
production will naturally increase with the
timely arrangement of irrigation facility for
the farmers.
The agriculture planning will have to be
given top priority while making other plans.
Such planning should be made which may
encourage agriculture and it can be actually
implemented. While making the agriculture
planning, the intention should be to make it
useful for the next 20 years and it should be
implemented with military discipline. The
farmers should be given timely loans seeds,
water and fertilizers. No carelessness should
be shown in this regard. This will certainly
increase the production.
A ‘Farmers Decade* should be observed
in the entire country from 1991 to 2000,
What cannot be achieved during the last 40
years should be done now and a new record
of maximum production of foodgrain should
be set up in the world.
The national crisis cm be averted by
increasing the foodgrainspioductionloiiieet
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th« requirement of the increasing popula
tion. We should make our position so strong
in the matter of foodgrains that we do not
have to take loan to meet the foodgrains
requirement of the country. We should have
the aim of reaching the world market. The
income from the agriculture sector should be
reinvested in it and in the development of
backward areas. Those who do not own land
should be given employment by setting up
small industrial units in the villages. Remu
nerative prices should be given to the farm
ers and godowns should be constructed in
the viRages so that thefarmers are not forced
to resort to distress sale. The procedure
regarding grant of loans to the farmers from
rural banks should be simplified.
A campaign should be launched to save
forests from being out and also for afforesta
tion. Such plants should be planted which
wHI provide fruits as cheap nutritional food to
the poor. More pastures should be devel
oped and the scheme for increasing fodder
production should be implemented.
Facilities Ike medical care, education,
water, electricity and transportation should
be provide in villages also. An educational
institution should be set up at Panchayat
level to provide farming knowledge to the
highly educated unemployed in the villages.
A scheme should be made to send the
expert farmers abroad to gain knowledge
about the farming technology there.

Under the process of foodgrains pro
duction, the fertility of a land can be in
creased by leaving it vacant for some time
and then cultivating it. A scheme should be
made after carrying oolapedal research in
this regard.
Proper compensation should be given
to the farmers if their land is taken for other
Moposes. Arrangements should be made
sr imparling them knowledge of animal
msbandry, poultry and horticulture to the
armers so that they can run them property.
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The farmers should be free to take their
produce from one state to another and seBit
This will bring unity and if any toHtax is taken
in this regard, it should be removed. Pubic
Distribution system should be extended upto
Panchayat level and effective steps should
be taken to remove the corrupt practices
plaguing the system.
Crop insurance scheme should be
made. There is an insurance scheme for the
foodgrains kept in godowns, but there is no
scheme for the crops standing in the fields.
Therefore, a crop insurance scheme should
also be made in this regard. This is an
useless Budget for the farmers. The total
allocation for farmers is only Rs. 3085.41
crores. In view of the fact that 70 percent of
the population is involved in agriculture work,
this amount is inadequate. At least, itsdouble
should be given and the provision should be
of 15 percent in the Budget as 70 percent (4
the population depends on agriculture.
Therefore, this amount should be doubled.
15 percent of the total allocation should be
given for agriculture. For the production of
certified seeds and to strengthen the certi
fied seeds Organisation at the State level,
minikit programme should be popularised.
Very little allocation has been made in the
Budget tor this purpose. Also, very little
allocation has been made in the Budget for
the programmes of increasing the produc
tion of pulses and oilseeds. Present budget
allocation regarding pulses and oilseeds is
only to the tune of Rs. 30.5 crores and Rs. 83
crores respectively. This amount should be
increased at least upto Rs. 500 crores. A
subsidy of Rs. 4000crores is being provided.
Subsidy should be given for agriculture only.
At least an amount of Rs. 1000crores should
be provided in the form of subsidy in fertiliz
ers to the farmers. It should not be given to
the factory owners. It should be directly
given to those farmers who buy fertilizers.
There has been a 30 per cent increase in the
prices of fertilizers. It should not exceed
more than 10 per cent. The prices of fertiliz
ers should be uniform for all categories of
farmers. Nthe Government does not want to
reduce the prices to 10 per cent, the prioe of
fertittzershould not exceed more than 20 per
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cant The farmers should be kept in mind,
whilefixingthe prices. No policy can be fixed
by ignoring the small farmers as wed as big
farmers. A farmer who owns 10 acres of vine
yards, sugarcane fields and 1/2 acre of tea
garden may have equal income to a farmer
having40-50acres of rain fed area Acreage
of land holding should not be the basis of
determining the amount of subsidy to the
farmer. Therefore, there should be a uniform
pattern of providing subsidy.
SindriandTaichar etc.,the placeswhere
fertilizers are produced.__
MR. CHAIRMAN: You have already
taken twenty five minutes, please conclude.
SHRI
ASHOK
ANANDRAO
DESHMUKH: Subsidy given by the Govern
ment is inadequate, ft would provide at the
most 10 per cent relief to the farmer. My
second point isthat a very meagre amountol
Rs. 134 crores has been allocated for vari
ous purposes Ike - the development of
cooperative sugar mWs, cold storages, cot
ton industry, fish industry and soyabean
crap; for the upMtment of weaker sections
and for the promotion of export and import.
The amount should be increased to at least
Rs. 1500 crores. Each cluster of 15-20 vil
lages should be provided with the facilitiesof
storage and cold storage. Also the market
facilities should be provided for these vil
lages. Land Development Bank providesthe
facilities of loan to the smaH and medium
fanners but for the purpose of digging welts
purchasingmotor-pomps, tractors, pairtoxen
etc. butforthis purpose mere an allocation of
Rs. 40 crores has been made in the Budget
which is quite insufficient to meet the loan
requirements of the farmers. Therefore this
amount should be increased to tt>eextent of
Rs. 40 crores.
Presently, the Crop insurance Scheme
covors the crops of rice, wheat, oiseeds and
pulses. It should be extended to cover
maximum number of crops. The present
budget allocation of Rs. 62 crores for the
dairy development should be increased to
Rs. 100 crores.
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For the provision oil water shads in tite
rainfed areas, a budget alocaliO B < M y i» .
170 crore* has bedk made duringi^BfcuFrent year. But it is quite inadequ£%t> meet
the requirementsof such areas*. Idid notfiod
even asingle fiveofdescription inthat regani
in the ttirary. I could not gather any informa
tion as to what development was taking
place in regard to the water nhwta. The
Government should therefore pay attention
to it The report tint is provided by AFCC
provestobe wrong. We are unabletogetttw
report I would Bee the Government to pay
attention to i.
Drains have been wrongly laid. Instead
of laying them from a lower level to a higher
level these lines should be laid from a higgler
levet to a lower leveL Therefore the Govern
ment should takecorrective measuresto lay

them properly.
[EngSsfy
SHRI PALA K. M. MATHEW QdMti):
Sir. lam verythankfulto you torgiving matte
opportunity. Because of paucity of time, I
shallconfine myseffonly tosome of the Must
basic points which I would fee to raise.
As we are discussing mainly the De
mands for agricufture, I feel that it is neces
sary that aBof us should mafce an inboapection about the acts of commission andcom
mission during aH the past years after inde
pendence. We have made tremendous
achievements and progress certainly during
the last 44years after Independence. This is
al the more true, when we make acompari
son with the so-caiod revolutionary own
tries outside. Our achievement of 44yee»s
compared with the first 44 yean of iteee
revolutionarycountriesistarsuperiar.gnater
and higher. But inspile of this, ourFree Year
Plans have not been giving sufficient Men
tion and sufficient care to agricufene. We

bepossibleonlybyplacingagricufttweonthe
commanrfng heightsof our economy. Thai
has ijM l tinnn neglected. I woutd m» to
substantiatethisbypointingoutan sff— pls
fromtheour Budget OutofthetotalGsmM
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Ptanouttay.(which hasalreadybeen pointed
out hare) of Rs. 42969 crores. only Rs.
18168 crores (that is, 23 per cent) hes been
al oeto d for agricuMure. This is very scant
and insufUctftflt m d ss his akudy boon
pointfd out. > should have been around SO
par cant at tha total outlay. Now. I hava said
that wa have to maka an introspection. This
is mainly to recMy and correct tha mistakes
that have already bean made during tha
course of the past Five Years Plans.
Now. in order to stabfee and also to
taka vary progressiva steps in tha realm of
agricukure. we hava to take a very holistic
view as wel as make a thorough study of the
problems connected with agricukure and
consider ail the ramifications and impications of the subject as a whole.
How can we regenerate our agricul
ture? This is the most important problem that
the nation is confronting with today. Eco
nomic regeneration can be achieved only
through the growth and development of
agricukure on a very systematic way as wel
as on a targe scale. We knowthat agricukure
is the fiveKhood of 70 per cent of the work
force in India and itcontributes to 35 per cent
of fw net national income. It also accounts
for a major chunk or a sizeable share of the
country's export earnings and provides raw
materials tor many of tha industries. This
shows how important is agricukure is in the
total system of our country. But inspile of aR
this, we are neglecting this sector m a high
way.
New Sir, as on today, we are giving
more importance to the cultivation of irri
gated areas. We have, in fact, reached a
«tii#
a
Pw
^ ^ ^ P P P w
Pk
^a
^a
^n
P ^w
^ P
O^^PP
to cultivations in rain-fed areas also. 70 par
cent of the total cukivatad areas are rain-fed
areas and many of our cash crop are grown
in thaaa rain-fed areas. So, we have to give
more reliance and more stress to theis caih
crops o A m IIm in nrift4od areas. A large

pmlimofaMlicropaMiaiubbar.caRfanKMR,
pepper, tea, ooi aa. coconut ate. are cuki-
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vatsd in rain-fed areas and not in dry lands.
The growth rales wkh regard to production
and productivity ofthese important crops are
now slower and lower. Agricukure, as resuk
ofthis, has reached astage where we should
take more care of cultivation in tha rainfed
areas.
In Kerala, the farmers are victims to the
vidsskudes and vagaries ol nature, because
most of the cultivation takes place in rainfed
areas. Therefore, a programme for a com
prehensive watershed development is an
imperative as far as Kerala is concerned.
This should include proper management of
rain water, land development, use of im
proved variety of seeds, etc. I am not going
into a l the details. I reiterate that a compre
hensive project for watershed development
in the rainfed district of Idukki, which hap
pens to be my constituency. should urgently
be taken up with the assistance of the Worid
Bank. This will help reverse the man-made
ecological degradation of land, k would also
protect and develop agricukural land which
is presently subject to erosion, floods and
drought. The national watershed develop
ment programme for rainfed agriculture
should take initiative for this immediately.
The Central Sector's investment in
Kerala is generaly very low Out of a total
Central investment of Rs. 82,150crore in the
country, only Rs. 1,307 crore (comprising
1.9 per cent) was allocated to Kerala in the
year 1988. In 1990 it was Rs. 1.701 crore
which comes to 1.5 per cent only. This is
because no new projects either in agricul
ture or in industry have been established in
Kerala AN proposals for expansion, addition
or development are also pimding decision.
In 1990. wrtten Maharashtra got about
Rs. 20000 crore, which forms about 17.6
percent of the Centra) Sector Investment,
Keralagotonly 1.5percent. Madhya Pradesh
go 11 par cent • Rs. 12,480 core; Andhra
Pradesh got 11,400 crores of rupees which
is about 10per cent and West Bengal got Rs
7064 crore.comprising 6.25 per cent. These
are only some of the examples and com
pared to the allocalion for fees* States, tha
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allocation for Kerala is very low. The Central
Sector Investment in Kerala is quite dispro
portionate to the contribution that Kerala is
making to the national exchequer through
export trading of cash crops, NRIs con
structions, export of marine products and
so on and so forth. This must be rectified.
One of the most serious problems now
confronting the peasants in Kerala is the
non-issuance of title-deeds to the peasant
settlers. This must immediately bedealt with.
This problem requires urgent action. The
Government of India has accepted, in prin
ciple, the proposal of the State Government
that the occupation of forest lands prior to
1.1.1977 should be regularised. The State
Government asked the Government of India
earlier in 1986 for their concurrence under
the Forest Conservation Act, 1980 to issue
title-deeds for 28,588 hectares as revealed
in the joint preliminary verification of the
officers of the Revenue and Forest Depart
ments. Concurrence is still awaited.
The former Minister of Forests and
Environment, in a reply to the State Govern
ment said in January 1991 that the High
Court has stayed all proceedings regarding
assignment of forest land. As a result of this,
the matter is kept in abeyance. The Kerala
High Court in its final judgment in 1991, has
made it dear that the forest land could be
assigned after observing the provisions of
the Forest Conservation Act, 1980. On the
basis of this Judgement, the Revenue Sec
retary, Government of Kerala has written to
the Joint Secretary in the Ministry of Forests
and Environment for sanction for the assign
ment of the forest land as per the provisions
of the said Act. Sir, I am mentioning this a
littlebit elaborately because this is a problem
which has been agitating the minds of the
Kerala farmers for more than a decade. That
is why I am stressing on this point. I request
that the concurrence be given by the Centre
immediately for the assignment of Pattas to
the settlers.
Now I want to say a few words about
natural calamities. My friend has already
spoken on it and I am not going into the
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details of the matter. But I want to mention
only one point Crops in 1,50,000acres have
been totally damaged and the toss is esti
mated at Rs 65 crores. Partial damage to
crops comes to around Rs.30 crores in
another 160000 acres. This is afl because of
(he floods, land slides and so on. The calam
ity relief fund provided, for the State of Ker
ala. in the Budget is only Rs. 31 crores. This
has to be increased at least up Rs. 100
crores.
I request that a team of the Government
of India including representatives of the
people should go over to Kerala immedi
ately, meet the affected people and peoples*
representatives in the panchayats, District
Councils, Legislative Assembly and assess
the damages and then make recommenda
tions to the Central Government.
In Kerala there are problems connected
with the Coffee growers also. One of the
most important thing that the Government
should do is that they should explore aN
possibilities of increasing the export of cof
feetocountries HkeU.S.A., Japan and Russia.
Gautemala Cardamom which is very
cheap and which is produced on a very large
scale is smuggled into India via Nepal. This
is affecting our Cardamom growers to a
large extent. This smuggling in of Carda
mom should be stopped and a Cardamom
Crop Insurance Scheme should be made.
There should also be a provision for help in
case ofdiseases and ruin by floodor drought,
production loss, plant loss etc.
At the moment the rubber price is not
remunerative. In view of the increase in the
prices of in-puts and labour charges etc
there should be a cost study to fix the mini
mum price of rubber.
I would say that it should be fixed at
Rs.27 per Kg.
A majority of peasants in Kerala depend
on pepper cultivation, it is sold at about R*
3000 per quintal. I would request that the
minimum support price should at least be
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fixedrtRs.6000perquintal and there should
be compensation for pepper cultivations
ruined by quickqlt and fleebeatte. Also rehabtttatbn arrangement should be made till
the new plantations begin production. Help
in the form of advance or subsidy for re
plantation must also be provided to them.
Sir, the question of increasing the prices
of these cash crops as wel as improving the
lotofthefarmers should be taken up urgently
and very seriously by the Government.
[Tiansfatibn)
SHRI RAM SAGAR (Barabanki) Mr.
Chairman, Sir,.........
MR. CH AR MAN: The time aHoted to
your party is already over. Therefore please
conclude within 5-7 minutes.
SHRI RAM SAGAR:Thank you. I would
not take more than 5-7 minutes.
Mr. Chairman, Sir, firstof aH. I would Mke
to thank you for the opportunity you have
provided me to express my views.Ours is an
agricultural country and this Parfiament is
the Supereme body tnthe country. 43 years
have passed since we got independence but
we havenotformulatedany agricultural policy
so far.
A few days ago a question in regard to
agricultural policy was raised and the Govflmmut D m m d to fofwtutaKa a ooiicv in
this comsdion - but what ooficv should bs
formuMsd? My suggestion is that if the
Government leaiy wants to do something
concrete in this regard, a committee of the
rspf sentalivs of aBpoftlicalpaftias should
be constituted. The suggestions offered by
ths fanMrs should fastaksn M o considsfa*
tion by ths oohmrMss and ths rsoonwnsndstens made by the commMee in this regard
should be tsken M o consideration wMle
formulating fhe agricuttunf polcy.
Sir, • » matter ot concern, at present is.
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how much attention Is paid in the House to
the matters related to the farmers. Recently,
many Membersfrom Uttar Pradeshand Bihar
raised the question in regard to drought
problem. I would ike to know the pofcy
formulated to utilize the land which hat been
left unirrigated due to drought situation.
Sir, my submission isthat a demand has
been made to provide grants to the farmers
for agricultural purposes but the prices of
fertilizers on the other hand, have been
increased due to which the fanners have to
run to the lekhpal to get the papers of the
record book to purchase the fertilizer at the
same old rate. They have not only to spend
Rs. 15-20toget those papers butalsotoface
a lot of difficulty by standing in a long queue.
The Government have increased the prices
but how will corruption be checked? Proper
scheme has not been formulated for this
purpose due to which the farmers have been
facing a lot of difficulties.
Sir, the pressureon agriculture has been
continuously increasing and that in turn has
been giving rise to unemployment. The
Government of Shri Mulayam Singh Yadav
had prepared an army for the purpose of
land reforms in Uttar Pradesh. Onfertle,
uneven and waste land have been lying
useless in forests: and that land can be
reformed and given to landless farmers tor
agricultural purposes, it wit provide diem
employment and the farmers, in turn, wil
strengthen the country. In this manner they
can lead a better fife.
Sir, so far as irrigation is concerned,
whenever natural calamities arise neither
taibswsls workproperty nor ths walsr supply
fhrouoh canals takas olaos nmnarhr and
those are the areas where irrigation tariMies
ars not avaitaoie. ins uovtfranav snoun
therefore provide irrigation tacitin to smal
farmers.
Sir, the Government have made the
provision to provide reMef whenever a big
concern suffers aloes, but there is no provi
sion to provide reSeftothe farmer if hiscrops
are damaged. I have seen that somedmee
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due to Hailstorms and sometimes due to
drought situation crops are completely de
stroyed; similarly there are occasions when
crops are destroyed in fire while they are
kept in a barn. But the poor farmer finds
himself in a very helpless situation when he
finds no Government scheme to help him.
Sir, through you, I would Ike to give another
suggestion to the Government that our agri
cultural scientists have been making experi
ments for irrigated crops and preparing
developed varieties of seeds; they have also
been making experiments to strengthen the
techniques of increasing the production of
these crops but the Government have not
formulated any scheme so far, to improve
the quality and increase the quantity of the
unirrigated crops. I would like the Govern
ment to think over it and evolve a plan in this
regard.

SHRI SHANKARRAO D. KALE (Kopergaon): I rise to support the Demands for
Grants under the Control of the Ministry of
Food and the Ministry of Rural Develop
ment

With these words and suggestions I
hope that the Government would prepare an
agricultural policy to improvethe condition of
the farmers in this agricultural country.

I have been working with sugar industry
for the last 40 years. Prior to Independence,
there were only 16 joint sector sugar facto
ries and one cooperative sugar factory in
Maharashtra. Prior to Independence, the
sugar production in Maharashtra was only
50,000 tonnes in a year. After Independ
ence, due to the policy of the Government of
Maharashtra, sugar industry has been grow
ing up under the guidance of the Coopera
tive Department and thefacilitiesweregiven
by the Government of Maharashtra. So, from
the second five year of the Plan, year by
year,the production of sugar in Maharashtra
is going up like anything. Previously, it was
10 per cent; then ft rose to 15 per cent; then
it rose to 25 per cent. In the year 1990-91,
Maharashtra has produced 42 lakh tonnes
of sugar as against the production of the
whole country, which is about 1 crore and 5
lakh tonnes. If at aH the fadfities and lhe
difficulties in the production of sugar in
Maharashtra in Mmcooperative sector are to
be considered by the Government of India. I
am confident that the sugar producton inthe
nearfuture will up by 50 per cent,60 per cent
in Maharashtra.

MR. CHAIRMAN; Thank you, you have
concluded in time. Shri Shankarrao Kale.
SHRI SYEO MASUDAL HOSSAIN
(Murshidabad): The Members of even the
smaller political parties than mine have al
ready spoken, but the members of my party
have not been called so far.
MR. CHAIRMAN: Your party is next to it.
SHRI SYED MASUDAL HOSSAIN: The
members of even smaller parties have al
ready spoken but not a single member of my
party has been called.
17.00 hrs.
MR. CHAIRMAN: Your party will get the
next chance. A list has already been pre
pared.
[English]
I am going by that as far as possible.

[Translation]
MR. CHAIRMAN: Please wail for a
minute. So far as TDP is concerned your
time is over but I am trying to adjust it
[English]
SHR SHANKA RAO D. KALE: I rise to
support the Demands for Grants under the
control of the Ministry of Agriculture and the
Ministry of Rural Development and food.
Here, I am going to speak especially on food
and production of sugar in Maharashtra

As far as the project cost of the sugar
factory is concerned, day by day, it is in
creasing. The Governmentof Indiahasgiven
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letters of intent to 38 sugar factories prior to
June 1991; prior to that date, about 100
sugar factories were working in Maharash
tra. As I have already told you, the produc
tion of sugar in the last year was 42 lakh
tonnes. The M ai cost of the project is Rs. 25
crores. Out of Rs. 25 crores, as perthe policy
of the Government of Maharashtra, the
MaharashtraGovernment has already given
itscontribution to the promotors of the sugar
factories. The ratioof this share between the
promotors and the Government is 1:4. The
project cost of this sugar factorys Rs. 25
crores. The Government of Maharashtra has
given Rs. 6 crores. Now the orders of ma
chinery have been placed on the nine sugar
factories out of 38. Now there is a question of
placing orders on there maining sugar facto
ries. The cost of the project has gone upto
Rs. 36 crores. Out of these Rs. 35 crores
which is the cost of the project, the Govern
ment of Maharashtra has to pay Rs. 11
crores as share capital to these sugar facto
ries.
k is beyond the capacity of Government
of Maharashtra. My humble request to the
Hon. Minister of Food, through you Sir, is tor
establishing and promoting the new frctoties which are coming up. The Government
of India should contribute its share of funds
for these sugar factories.
The Government of India has estab
lished the National Cooperative Develop
ment Corporation to promote and help the
cooperative sector in the whole of India. For
that, up to now the Government of Mahar
ashtra was receiving 65 per cent of the share
contribution which the Government of Ma
harashtra India gives to each sugar factory.
As ooet of production has increased, the
Government of India Maharashtra should
also increase the share contritxrtion.
To fixthe priceof levy sugar zones have
been established. Previously Maharashtra
was considered to be one zone. The cost of
flw levy price of sugar in Uttar Pradesh.
Bihar. Tam i Nadu and Punjab is Rs.200
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moreforeach quintalthan in Maharashtra. In
spite of that sugar production in Maharash
tra is increasing Uke anything. So, we were
thinking that Maharashtra should be divided
into three zones. After making efforts for 15
years, the Government of India has divided
Maharashtra into two zones, the North Zone
and the South Zone.
The recoveries of the South Zone in the
year 1990-91 to the tune of 11.60% that of
Central Zone was 10.74% and that of the
North Zone was 10.15% So. the difference
between the South Zone and the Central
Zone wasO.86% andthat betweenthe Central
and the North Zones waso.59%. So. if a new
Central Zone is created there will be good
production, and the Central Zone sugar
factoreswMlget more levy price for sugar. My
request, therefore, is that Maharashtra may
be divided into three zones.
The Government of India was very kind
enough to come up to help new sugar facto
ries, and aftertaking intoconsideration of the
cost of the project of sugar factories conces
sion had given in respect of the percentage
of free and levy sugar quota.
For the first five years as per the recom
mendations of the Sampat Committee
hundred percentage of sugar is allowed for
sale in the market of the sugar produced by
new sugar factories. They received good
amount of money due to this. With that
money they can repay the money borrowed
by them. Therefore, my request is that the
benefit of this Sampat Committee should
entend to new factories with high cost of the
project. This should be given where the
recovery is good for five years and recovery
is medium for ten years and where the recov
ery is poor for fifteen years. That is my
request. Sir,
My second important point is about
Amendment of Sugar Development Fund
Act, 1982. The Government of India had
given a right view and they had enacted
Sugar Development Fund Act in the year
1982. Under this Scheme, the Government
of India had oollected Rs. 975 crores since
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crores, only Rs. 365 crores have been dis
bursed, leaving the balance of Rs.510 crores
unutilised.
Thisfund is only utilisedforthe moderni
sation of existing sugar mills and for their
cane development programmes. It does not
provide for assistance in case of diversifica
tion by sugar mills to set up integrated sugar
complexes.
Under this integrated sugar complex,
we can produce sugar, electricity, power
alcohol for substitution of petrol, paper and
particle boards, industrial alcohol and alco
hol based chemicals and alcohol for potable
purposes. For this integrated sugar com
plex, huge capital is required. It is beyond the
capacity of the present sugar factories to
invest such a huge capital. Therefore, I re
quest that under this Sugar Development
Fund, money should be given for this devel
opment and for the integrated sugar com
plex. The Act may be passed by bringing an
amendment.
The Maharashtra State is doing well.
The cooperative sugar factories are working
democratically. The cooperative sugar fac
tory is a model for a socialist pattern. So,
Maharashtra is going to lead the nation.
Therefore, I request to hon. Minister,
through you, Sir, to help overcome the diffi
culties faced by the sugar industry in coop
eration with the Maharashtra Government.
Ithank you for giving me this opportunity
to speak.
[Translation]
SHRI RAMCHANDRA MAROTRAO
GHANGARE (Wardha): Mr. Chairman, Sir.
farmers have been agitating throughout the
country. One of their main demands has
been to get remunerative prices of their
crops. The farmer and his family work hard
throughout the year and even then he is
deprived of the remunerative prices of his
crops. The question is howtofixthese prices.
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there may be differences of opinion wIMn
the ruling party whichever party may be
there due to which the farmers have been
deprived of justice solar. Another important
factor is that major part of the land is unirri
gated and therefore the prices should be
fixed on the basis of the crops grown there.
Besides, the expenses for fertilizers, insec
ticides, seeds and labour, which the farmers
have to bear should also be taken into ac
count. He should get at least equal to what a
class IV employee gets. All these factors
should be taken into consideration for fixing
the prices, of agricultural products.*
Nothing has been done in a scientific
manner in this connection and that is why no
incentive is given to the farmers for increas
ing production. Onion in produced in abun
dance in Nasik and Rasal gaon. Though in
Bombay it is sold at Rs.10/- per kg. yet in
Nasik the farmers do not get profit of even
one rupee per kg. and they have to dispose
of their produce in distress sale. Govern
ment fix prices but the farmers are not bene
fited. For instance NAPED agree to pur
chase onion at a particular rate from the
farmers but they do not open their centres.in
the mean time the produce is sold to the
traders and the middlemen take the benefit
of it. The farmer who works hard does not
get even one rupee project per kg. whereas
the middlemen sell the same at Rs. 10/- par
kg. in Bombay. Similarly in Maharashtra the
Government have monopty in the purchase
of cotton but do not allow export of it
During the last 18-19 years there have
been several occasions when cotton was
not allowed to be exported inspite erfthe fad
that there was good production and the rates
were reasonable. The farmerssuffered heavy
loss due to this.
My submission is that the Government
deliberately disallowed the cotton export
merely to please mill owners and the capital
ists. But today the Government say that the
export is being increased, how wil allthis be
possible? The Government poficy is to help
the capitalists and the mill owners. Thus the
farmer wWnot be able toget any benefteven
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i he increases his production. Therefore my
submission is that the prices of the kharif
crape should be fixed as soon as the sowing
— son starts. As soon as the crop is ready
Government centres should be opened. My
experience shows that the Government
centres are opened only when the farmers
have already sold their produce, it is a wrong
practice, it does not help the farmers in any
way.
I would also Mw to submit that Crop
Insurance Scheme is very essential. The
Government should cover aR the important
craps under the scheme. Last time t£e hon.
Ministerof Agriculture statedthat itwas quite
an easy task and said that the farmers were
not prepared for it One percent permium is
paid under this scheme and both the Gov
ernment and thefarmerbeartheequal share.
Thatshouid be madecompulsory. The farmer
should also agree to it.
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them due to natural calamities. Such a law
should be made applicable throughout the
country. I think, the V.P. Singh Government
had prepared the outline for such a Hgslatbn
but they were not able to introduce It In the
House. The present Government should
complete that task. Agriculture cannot prog*
ress, without the upHftment of the agricul
tural labourer.
Mr. Chairman, Sir. I won't take much
time, as one or two of my party colleagues
would also Ike to speak. Lastly, I would Ike
to say only this much that there is a lot of
bungling in Jawahar Rozgar Yojana (JRY)
and other similar schemes. The viage
Panchayat Committees do not have any
control on the execution of these schemes.
Moreover, the Panchayat Committee Mem
bers too are equally involved in bungling.
The Government should inquire into it and
take stringent measure to check rampant
corruption.
With these words, I conclude.

Besides, agriculture should be given
Ih t status of industry and cost accounting
system should be introduced in the agricul
ture also. Today when the finished products
am sent out the cost of those products has to
be bome either by the farmers or those who
depend on agriculture, these people have to
puichasethegoods at highprices.The fanner
on the other hand does not get remunerative
prioesof his products. Therefore my submis
sion is tfiat the farmercannot prosper unless
agricukuro is granted die status of an industiy. Secondly, no attention has been paid so
far to the M d labourers. In Vidafbha about
56-58 percent of the total inhabitants are
agricuftural labourers «rtw have been in this
ocoiMtion for fiiin f itinni tooether but
p O M in no w io 01 mon own.
They don’t possess even an inch of
land. Therefore, Government should formu
late a comprehensive poficy, under which
the minimum wages for agricultural labourInOMOOvlBVO* NQVOVI^f
should b* hfcod ki icooidMOi iilh fiikio
prioss andthey should alsobe given pension
andoompensaten forthe losses sufferedby

SHRI DHARAMPAL SINGH MALIK
(Sonipat): Hon. Mr. Chairman, Sir, I rise to
support the Demands for Grants of the Min
istries of Agriculture, Food and Rural Devel
opment.
Sir, as everyone knows, agriculture is
India’s mainstay and seventy percent of our
population is dependent on it. II provides
livelihood to both the farmers and agricul
tural labourers. In my opinion, five things are
essential for agriculture and the cultivator.
First of al. he should have his own land,
secondly, goodquafty seeds shouldbe made
available to him. Thirdly, he should get good
quality fertlizers, fourthly, there should be
adequate irrigation facSties and lastly, the
agricultural produoe of the farmer should be
protected.
Mr. Chairman. Sir, coming to the first
point, I would Hketo say that there are many
agricultural labourers, who work for big landlords but do not have land of their own.
Although, In the paper, they say that big
tancflotds have surplus land, no action has
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bMn taken to distribute it property. It is my
humble requestthat the Government should
endeavourto property distribute land among
those people, who depend on agriculture for
their livelihood. The surplus land should be
distributed among the landless agricultural
labourers, the tillers of the soil.

Mr. Chairman, Sir, I would also like to
mention here that 80% of the farmers have
morigaged their land, either with the co
operative banks or nationalised banks. In
Haryana, about two months old the Bhajan
Lai Government waived the interest on loans
taken by the farmers from the co-operative
b£nks, during the last ten years. It was
beyond the Haryana Government limit to
waive the interest or loans taken from the
nationalised banks. Therefore, I request the
hon. Minister to waive the interest on bans
taken from nationalised banks, because the
condition of our farmers is very miserable,
and the negative propaganda carried out by
certain political leaders have added to their
problems. To cite the example of Haryana,
there is one leaderfrom the state, I would not
like to mention his name, as he is not a
memberof this House. Now, this person has
been telling the people for four long years to
take as much loans from the banks as possMe and that he would waive the loans,
once he assumes office. When people used
to ask him, how he would do it, he used tosay
that he will ask the Finance Minister about
the amount of loans taken by the farmers
and he will issue orders to the effect that
these loans whether they be of ten or twenty
lakh rupees be waived and he would sign
and put his name 'Devi LaT underneath ft.
These simple ruratfdc were carried away by
these rhetorics and today they are facing the
consequence. Far from paying the instal
ment of the principal amount, they are not
even in aposition to pay the interests. Al
most, al the fanners of Haryana are now
under debt. Whatever little he earns goes
either as interest payment or instalment
amount of the principal ft is this factor, that
promptedthe HaryanaGovernment to waive
the intereston the bans taken during the last
ten years. Now the farmers have to reply

only the capital amount and that too in instal
ments.
The Government should at least waive
the interests on the bans taken by the farm
ers of agricultural labourers from national
ised banks. If this is not done, they won't be
able to keep their body and Soul together.
Moreover, they wont be ableto pay even the
instalmentsofthecapital amount, leave alone
the interest amount
Coming to the second point, it is essen
tial for every fanner to get good variety of
seeds. Many Government agencies are
involved in the production of seeds and
many private agencies too have made rapid
advancement in this field. They sei these
seeds inattractivepockets, but unfortunately,
a good number of them are adulterated. The
farmer suffers a lot as a consequences. It is
my humble request to the hon. Minister to
pay attentiontowardsthis and ensure supply
of good quality seeds to the farmers so that
they may reap a rich harvest and feed our 60
crore population.
Now, I would Ike to say something with
regardto fertilizers. There was a lotof uproar
in the House during the last two months over
the fertilizer issue. Even today we have a
dual policy. Although, iratialy fertilizer sub
sidy was completely done away with, lateron
it was restored to smal and marginal farm
ers. The big fanners were kept out of is
purview. I would Hceto say that such pofidea
would remainonly on paper. The bigfarmers
would avil themselves of the subsidy, under
the guise of smal fanners. Thus, amtfhar
avenue for exploitation wBl be created. As
oneofthe hon. Members correctlyobserved,
these farmers would be further exploded
when they approach the Patwarfe lor loam.
It is my humble submission that the
farmers are very much agitated over this
issue. When this Budget was presented the
fertiSzer issue came up, I visited my con
stituency and found that a l the farmers were
opposed to this move.lf this is implemented,
the farmers wil use less fertiKzer and m a
resuft agricultural production w ttsuisr and
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m y faHin agricultural production wM have far
(•aching affect on the country's economy.
Therefore, it is my humble request that the
Government should rethinkoverthis issue. N
subsidy is provided to all the farmers, it
would result in increased agricultural pro
duction.
Alongwith this, I would also like to
mention that the farmers take loans both
from the nationalised banks and co-opera
tive banks, whose numbers are very few. In
this regard, I request the Government to
expand the network of co-operative banks
as their transaction procedures are quite
simple.
Another maior necessity of the farmers
is proper irrigation facilities. I would like to
give some suggestions, with regard to my
own state. Land connot be properly culti
vated unless irrigation facilities are made
available. Many states in the country have
disputes over sharing of water. It is my
suggestion that some kind of a national
water grid or National Power Grid, a Central
body, should be created which will settle
disputes between states over sharing of
water and power. There is hardly a state
which doesn't have a dispute with another
over water or power [Interruptions} What I
am suggesting isthatwaterand power should
be dedared as National Assets, otherwise
such disputees win continue. Our state to
has a dispute over the Sutlej-Yamuna Link
Canal Water from these rivers flowed into
Pakistan. In 1955. Indiaand Pakistan reached
an agreement on sharing at water and we
got water under the provisions of the IndoPakistan water treaty. However, that was
only on paper. Today. 36 years after reach
ing that agreement, we are yet to receive
water, we are told time and again that 97%,
or 99.9% progress has been made in the
tafcs, but we haven't got any water and the
stale doesn't have enough powers to solve
this problem. Time and again, commissions
are appointed and the matter is referred to
the supreme court to settle the issue. In
1962. the then Prime Minister, late
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Mrs.Gandhi inaugurated the construction of
the SYL canal. By 1966, the work on the
Haryana side of the canal was completed.
So far as the Purqab portion is concerned, k
was to be completed with a budget of 126
crore rupees. Although, by now 500 crores
has been spent, yet the work remains un
completed. I request the Government to
complete the project on a priority basis. I
know that we have a Separate water Re
sources Ministry to deal with this issue but I
have referred to it, because it is related to
agriculture.Without making necessary water
available, it is futile to expect agricultural
production to go up.The problem is that the
entire amount received from the Central
Government is spent on the administrative
machinery itself. They maintain a large
number of cars and jeeps, but no substantial
work is done. Today .there is no dash be
tween the states over the ratio of water or
anything Kke that. It is a settled issue. Even
Rajasthan has a share in it. What is required
is Political wil. A settlement was reached
between the chief Ministers of Haryana,
Pubjab and Rajasthan. The issue was settled
under the Rajiv-Longowal accord also, but
we are yet to get water.
I would also like to submit here that in
Uttar Pradesh, there is a Hathini Kund Dam.
My friends from U.P., may be aware of it.
There is a barrage at that site and it is almost
a century old and is out dated. It can come
down any moment N it colapses, Haryana
wont be able to save even 20% of its total
corpproduction. Everything wifibe destroyed.
M M would be submerged under water, i
the barrage gives way. I have spoken to Shri
Vidyacharan Shukla, the concerned Minis
ter, in this regard. I request the Government
to pay attention towards it as otherwise we
wiN be ruined. It would be very beneficial t
the water from the River Ganges which How
into the Bay of Bengal are diverted to
Haryana,under the Ganga Link Project H
this is done. Haryana would prosper and
would be able to produce more crape for the
country.
AN HON. MEMBER: Do you want to
reverse the Mow of Ganges?
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SHRI DHARAMPAL SINGH MALIK: We
want to use it properly. Lastly, I would like to
say one more thing. Under the existing pro
visions, any farmer taking ban for and pur
pose is entitled to get his Crop insured, but
the same facility is not available tothe farmer,
who doesn't take any ban. This is an incor
rect step. Why should anyone having the
necessary resources take ban and more
over why should crop insurance be linked to
bans? The facility of crop insurance should
be provided to one and all as it would not only
help in providing crop protection but also
help in saving money. Moreover, insurance
cover should be given to all kind of crops, not
just a few. The Government should give top
priority to this because the farmer toils hard
and cultivates the land his produce is left at
the mercy of the vagaries of weather and he
has to suffer, if it gets destroyed by flood,
rains, drought, hailstones or other natural
calamities. Therefore, it should be imple
mented throughout the country.
Regarding the Sugar Mill, I would like to
say that the issue of the Co-operative Sugar
Mill at Gohana in my Constituency is quite
old. The area produces a lot of sugarcane
and the Government should ensure that the
produce doesn’t get destroyed and that it is
properly used.
In Sonipat district, there is a village by
name Mathana. The quantity of Mushrooms
produced here is unparalleled in Asia. Those
farmers are facing a bt of problems. If ever
I get an opportunity, I will take you and the
hon. Minister of Agriculture to this village
which is hardly four kilometres away from
Sonipat. The mushrooms produced here are
exported to other countries also. The Gov
ernment should announce support price for
Mushroom productbn also in order to en
courage them. The Government should also
take necessary steps to protect their crop.
With these words, Ithank you for provid
ing me with an opportunity to speak.
SHRI GABHAJIMANAGAGITHAKORE
(Kapadwanj): Mr. Chairman, Sir, I would like
to place my thoughts, experience and sug-

Min. ofAgr. 666
FoodS Rural Dev.

gestbns on the Demands for Grants for the
Ministries of Food and Rural Development
From the thoughts and opinbns and view
points expressed by the hon. Members one
factor that comes out clearly that one wrong
policy on the part of the Government can ruin
the people and the country and one good
policy and its proper implementation can
make the people happy and the country
prosperous.
Mr. Chairman, Sir, at the time of inde
pendence, when the country's agricultural
policy was being formulated under the guid
ance of Pandit Jawaharlal Nehru, Sardar
Patel, who came from a rural background,
demanded that itshould be agriculturebased,
agriculture oriented and that agriculture
should be given prbrity over everything else.
He was in fact echoing the sentiments of the
people of this country. Unfortunately,Pandft
Nehru gave precedence to industrialisation
and from then onwards, the country has
been going backward. Farmers are the
backbone of any country but unfortunately,
today the Indian farmer finds himself help
less so much so that even the fofic stories
begin with the sentence 'Once upon a time,
there was a poor farmer*. Today, our farmers
are on the verge of starvatbn. The wrong
policies pursued by successiveGovernments
are to be squarely blamed for their miserable
state of affairs. Although then self-respect
do not permit them yet their circumstances
force them to demand subsidy. Although the
farmers feed the teeming millions of our
country, they have been given a raw deal.
The farmers don't want to beg, bpt would
certainly like our policies to be agriculture
oriented, agriculture based and they expect
to get certain basic amenities. What are
these basic requirement? Our farmers need
water.
The farmer has been urging upon the
people who are in power today that water,
fartilizers, seeds and electricity should be
provided to him. He wants that he should be
provided with electricity to run his tubewetl,
so that he may get water from it. Have you
made it available to your fanners? Mottling
has ben done. Neither water nor eleO aciyor
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fertilizers are being given to him. even es
sential pesticides are not being provided.
However, at this hour I shall talk about water
only.
Mr. Chairman. Sir, I am talking of 1946.
At that time Sardar Patel had said that it was
the dream of the people of Maharashtra,
Gujarat. M.P. and Rajasthan that we would
have our own Government, we would be in
power and we would be getting all sorts of
facilities. Thereafter Narmada plan was taken
up. But the water could not be made avail
able despite repeated request. Of course the
plan is going on. But why are we in such a
condition even now? The Government have
perhaps never given a thought that the natu
ral rain water could have been accumulated.
Gujarat faces excessive rains after every
three years. If we could have managed to
accumulat the natural rain water, we would
not have faced the shortage of water. The
level of ground water in Mehsana is 1100 it.
and in Sabar Kantha and Ahmedabad it is
900 feet down.
We consider our rivers as our mothers
and our goddesses. Since independence
the rivers of India are silting because accu
mulation of sand in the rivers and nobody
has thought of dredging it out and to deepen
the rivers. The technical officers of the coun
try have never thought about the reducing
depth of Indian rivers and as a result of it. the
water did not stay in the rivers and the rain
water flows outside. No officer has even
thought of recharging the tubewells during
the period of excessive rains. Due to the
excessive use of tubewells and non recharg
ing of them the ground water level is going
down day by day. Throughout the country
whether it is Tamilnadu, Karnataka, Gujarat
or Punjab the controversy over water is
going on. Farmers are also quarrelling with
each other over the distribution of water. In
other words we never thought of water; we
never tried to preserve water.
Nature has given us plenty of water but
we never tried to preserve it. Mr. Chariman,
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Sir, let us think in terms of using the exces
sive rain waterthrough recharging the same.
Another thing I have pointed out regard.ng silting in the rivers. Hwe dredge out this
sand from the rivers, their depth shall in
crease and more water can stay in the rivers
and this water will go to the wells and can
raise the level of water in the wells.
Thirdly the silting process has also
started in almost all the big dams in the
country, causing decrease in their depth. As
a result of it we do not get water and we
cannot generate hydro electricity. I would
like to suggest that all the dams in India
should have necessary arrangements to
check the silting process on their banks so
that they may have full quantity of water and
the water may percolate in the earth, which
may help the water level increase in wells. In
this way if water level comes up, price of
electricity shall also go down. Farmers will
be able to get water at cheaper rates. Nowa-days even the situation of drinking water is
extremly bad.
Mr. Chairman. Sir, just now I spoke
about water. Now I shall speak about the
attack on the farmers. Withdrawing sibsidy
is a murdurous assault on the farmers. There
is one more thing. The societies and the
committes which give loan and the coopera
tive banks which give loans to the farmers
they shall be making a deduction of 3% on
the interest earned on their anual amount. I
have gone through the budget speech of
Shri Manmohan Singhji. Inone ofthe clauses,
it has been mentioned that the cooperative
banks can increase their rate interest it they
so desire. In other words, they can loot the
farmers if they wish. Thus, they have been
permitted to increase their rate of interest
and recover it from the farmers. As such this
is yet another attack on them. In this way the
farmers have been brought in a very pitiable
condition. Through you, I would like to infor
the hon. Minister of Agriculture in this august
House what the farmer in this country has
been facing. When we got freedom 82
percent population of this country was rural
and today it is 70 per cent.
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Today 12% people are forced to leave
the villages in search of livelihood. The son
too thinks that my parents toil hard but are
unable to manage two square meals a day.
They get nothing from farming as such why
should I not go to the city and earn for
them. When he goes to the city in search of a
job he creates the problem of slum. Then
you make a lot of hue and cry thaithe village
people have created the slum probfem; water
pollution, air pollution etc. But who is respon
sible for all this; no one has thoughts it. We
should have given a thought to that too. Our
officers have no time to think in respect of our
farmers. The farmer is the back bone of this
country. If our back bone is not in proper
shape, it would create a lot of problems.
Similarly if the condition of the farmer is not
sound, the country will not be able to de
velop, and we will have to face many prob
lems. Just now some of the hon. Member
shave very rightly remarked that in case
improvement is not made in their condition,
bloody revolution would bound to take place.
We shall have to make some arrangements
in such a way as the rural people could get
employment without quitting the villages.
They should get some incentives and proper
price of their produce. Otherwise they would
keep on running from the villages.
Our farmers in the villages work for 24
hours in farming and they have to face the
fear of snakes, scorpionts etc., but in this
country no facility is provided to them.Those
who take up even a small job in the cities get
all facilities like electricity, T.V. refrigerator,
air conditioned houses etc. It is not that we
feel jealous of them but the farmer who looks
afterthe entire nation gives us cotton, grains,
oil seeds etc. do not get any facility. This
aspect needs to be though of. The situation
today is that even after 44 years of independ
ence we have not formulated any policy in
the interest of the farmers. Who-so-ever
might be in the power. I am not casting any
aspersion on Pandit Jawahar Lai Nehru but
who is responsible for all this? In the past 44
years many agitations have been launched
in this country but still farmers have to fight
for their rights. They have to fight for the
support price of wheat. Those who fix sup*
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port price have ever thought of those condi
tions in which farmer produces foodgrains.
In Gujarat water comes out after digging 900
to 1100 feet deep. Has anyone thought of
that expenditure which is being incurred by
the farmers on the digging of these wells.
Farmers have to spend Rs.500/- for one
horse power. Farmers have staged demon
strations and launched agitations on this
issue many a times, many faced bullets and
canes and many have succumbed to their
injuries. In these demonstratbns many sis
ters lost their husbands and many children
became orphans. After all why all these
things happens. Who feels happy in facing
bullets. But the circumstances compell them
to adopt such measures to get their rights.
As such, Mr. Chairman, Sir, through you
I urge upon the House that the hon. Minister
alone would not be able to do anything since
he has been making promises earliertoo. So
I urgeupon the entire House to extend assis
tance in framing some concrete policy in
favour of farmers. If the farmer in this country
would be happy, we shall also be happy, this
country shall be happy and the country shall
prosper. Otherwise our condition shall dete
riorate day after day and the day is not far
when we shall have to confront such an odd
situation which we cannot even dream of.
In the end I will conclude my speech
after giving a very important suggestion. I
want to quote on example as to how the
farmers in this country are being exploited.
During these days, the use of bullocks is not
very common. I am of the opinion that bul
locks should be used for farming. To rear
cows has been a vital part of ourculture. Lord
Krishna was named as 'Gopal' since he had
tremendous love and affection for cows. We
call Gopal, a person who brings up cows.
MR. CHAIRMAN: You say whatever
you want to say please do not quote ex
amples.

SHRI GABHAJIM ANGAJITHAKORE:
I shall finish in two minutes after making my
point.
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MR. CHAIRMAN: No, I cant allow two
minutes.

MR. CHAIRMAN: Shrimati Kesharbai
Sonaji Ksirsagar. [Interruptions]

SHRI GABHAJIMANGAJITHAKORE:
I am quoting just on* example before you.
Tha farmers have started using tractors by
and by. On 1st September, 1971, Govern
ment had issued a control order relating to
tractors, but the same was withdrawn on
29th Jan, 1988. As a result of this withdrawl,
the farmers are facing a number of problems
in taking loans from the Banks. When a
farmer goes to bank to take a loan he is
askedto showthedelivery documents. When
he will produce the delivery documents, the
only he will get the cheque......... [Interrup
tions)

MR. CHAIRMAN: There are many
names still left and many hon. Members
wantto speak. Some suggestions have been
received to this effect that the House should
continue beyond 6 p.m.

Sir, allow me to complete what I want to
say.
SHRIM ATI KESHARBAI SONAJI
KSIRSAGAR (Beed): Mr. Chairman, Sir,
please allow me also (or five minutes. Think
of us also.
MR. CHAIRMAN: Yes. I am thinking of
you also. I am keeping you in mind.
SHRI GABHAJI MANGAJI THAKORE:
Mr. Chairman, Sir, Please let me finish my
speech
(Interruptions)
Sir, the farmers are put to a great toss
because of withdrawl of this order. They we
being exploited. Now the dealer asks the
farmertogive advancepayment. The amount
of payment remains with the dealer for 2 to 4
months and the fanners do not get interest
on it In this way the farmers are being
exploited in a big way. As such, my submis
sion is that tfte control order date 1st Sept.,
1971 which has been withdrawn should be
reimposed to safeguard the interest of the
fanners. Mr. Chariman, Sir, in the end, with
these words, I request the hon. Minister
through you that he should consider my
suggestions and put an end to the exploita
tion of farmers.

PROF. RAM KAPSE (Thane): Mr.
Chairman, Sir, we do not want to sit beyond
6 p.m.
[Interruptions)
'SHRIM ATI KESHARBAI SONAJI
KSIRSAGAR (Beed): Mr. Chairman Sir, I
rise to support the demands of the Ministry of
Agriculture and Rural Development. Our
country is an agricultural country More than
80% of the people in the country depend on
agriculture. We have progressed in the
matter of food-grain production. In the mat
ter of some foodgrains we achieved selfsufficiency in the last 20 years. Since we are
achieving self-sufficiency in the matter of
foodgrains production, we now do not have
to approach big countries like England and
America for getting foodgrains. In fact, we
are now in a position to supply foodgrains to
some countries in need of it.
Agriculture should be given the status of
industry. The owners of textile mills are in a
position to fix the price of cloth manufactured
in their mills. But the farmers inspite of their
toiling in the fields throughout the year are
not in a position to fix the price of agricultural
commodities when they are to be sold in the
market. The price of the commodities which
he produces is fixed by the middlemen. This
is a cruel mockery and, therefore, we must
stop this vicious circle. Hon’ble Agriculture
Minister is himself is an ideal farmer and he
has great sympathy for farmers. So I urge
upon the Govt, to give agricultural the status
of industry and see that the prices of agricul
ture commodities are not fixed by the middle
men but by the farmers themselves. This
should be our policy and it must be strictly
implemented.

Translation of the speech original delivered in Marathi.
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The farmers get insurance cover only
for some crops. But as we know the farmers
have to face natural calamities like drought,
flood, excessive rain fall because of which
his crops may be totally damaged. In such a
situation foramers lose everything and their
condition becomes miserable. Therefore,
insurance cover should be provided for all
the crops irrespective of the reason of dam
age of their crops. As insurance is available
for machinery in a factory, similarly insur
ance cover should be available for all the
crops. Unless we take this step, the financial
condition of farmers is not going to improve.

Ministry of Food and the Ministry of Rural
Development. I think, we have completed
the time of ten hours. If we can increase the
time for this discussion from ten hours to
fifteen hours and fix the time for reply by the
Minister at 5 o' dock tomorrow, then every
body would have a little more time to voice
his views. There are lot of Members from all
sides who wish to speak on this important
aspect.

Agriculture also requires basic inputs
like seeds, pump-sets, irrigation, fertilizers,
power supply etc. [interruptions)

MR. CHAIRMAN: We wish to discon
tinue this discusson at 6 o’ clock. But kindly
note that tomrrow the Minister will reply at or
around 5 o’ clock.

MR. CHAIRMAN: Is this agreeable?
(Interruptions)

[EngRsh]
THE MINISTER OF STATE IN THE
MINISTRYOFPARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF LAW. JUSTICE AND COM
PANY AFFAIRS(SHRI RANGARAJAN
KUMARAMANGALAM): Mr Chairman, Sir,
if the house is not willing to sit beyond 6 o’
clock, then we may first extend the time we
have allotted forthis disucssionon Demands
for Grants relating to Ministry of Agriculture,

Shrimati Kesharbai Sonaji Ksirsagar to
continue her speech tomorrow. The House
stand adjourned to meet tomrrow at 11.00
A.M.
18.00 hrs.
The Lok Sahba then adjourned till Eleven
of the Clock on Thursday, August 29,
1991/Bhadra 7, 1913 (Saka)
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